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INTRODUCTION 

I, the Chairman, Committee on the Welfare of Scheduled Castes 
- and Scheduled Tribes, having been authorised by the Committee 

to submit the Report on their behalf, present this Thirty-third 
Report on the Ministry of Finance, Department of Economic Mairl 
(Banking Division)-Reservations for, and employment of, Sche­
duled Castes and Scheduled Tribes in the Central Bank of India. 

2. The Committee took evidence of the representatives of the 
Mini9try of Finance, Department of Economic Mairs (Banking 
Division) and Central Bank of India on the 22nd, 23rd and 24th 
August, 1978. The Committee wish to express their thanks to the 
Secretary, Ministry of Finance, Department of Economic Mairs 
(Banking Division), Chairman and Managing Director, Central 

Bank of Indla and other officers of the Ministry of Finance. Depart­
ment of Economic Affairs (Banking Division), and Central Bank of 
India for placing before the Committee material and information 
the Committee wanted in connection with the examination of the 
subject. 

3. The Report was considered and adopted by the Committee OD 

the 16th April, 1979. 

4. A summary of conclusions/recommendations contained in the 
Report is appended (Appendix n). 

NEW DELHI; 
April 18, 1979. 
Ch4itra. 28, 1901 (Sa.k4). 

RAM DHAN, 
Chairman, 

Committee em the WelfAre of Scheduled 
Cates and SCMdu&'d Tri5ft. 

(v) 



REPORT 

A. Organisation 
It has been stated that the organisational set-up of the Central 

Bank of India in regard to the implementU!on of reservation 
orders in favour of Scheduled Castes and Scheduled Tribes in its 
services is as under:-

Central Office 
ManpoweT Planning and Development 

Department-(Recruitment Cell) 

Regional Offices- (11) 

Di visional Offices- ( 41) 

Their respective functions in this regard have been stated to be u 
under : 

CENTRAL OFF1CE 

(A) In the matter of Recruitment: 
(i) Issues orders/instructions to the Regional and Divisional 

Oftlces on the basis of Government directives and top Manage­
ment's decisions. 

(ii) Ensures implementation of the orders/instructions. 

(iii) Maintenance of liaison with the Ministry of Finance. 
(iv) Wherever necessary, takes corrective measures, like arrang­

ing exclusive recruitment tests for Scheduled Cutes/Tribet In cle­
rical and substaft posts. 

(v) Looks after recruitment of omears in specialised oadres. 

(B) In the matter of PromotiOn: 

Looks after the implementation of the Scheme for reMrvatfoD 
tn favour oi Scheduled CastefTrlbe employees, in posta filled by 
promotlPn-from clerical to oftlcer cadre under 'AU IDdJa Service". 
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REGIONAL/DIVISIONAL OFFICERS 

(A) In the matter of Recruitment: 
(i) Implement the orders/instNctions/decisions received from: 

the Central Office. 

(ii) Report to the Central Office about the progress made in the­
intake of Scheduled Caste/Tribe candidates in the Bank's services. 

(iii) Maintenance of records. 

(B) In the matter of Promotions: 
Looks after the implementation of the scheme for reservation 

in favour of Scheduled Caste/Tribe employees, in posts filled by' 
promotion-

(a) from clerical to officer cadre under 'State Service'. 

(b) from sub-staff to clerical cadre. 

2. Asked about the functions of the Manpower P1aAning and' 
Development Department in so far as the reservations in favour of 
Scheduled Castes and Scheduled Tribes are concerned, it has been­
stated in a note furnished to the Committee that the Manpower 
Planning and Development Department looks after-

(i) the entire recruitment work of the Bank. 

(ii) Directives received from the Ministry of Finance OD;< 

matters pertaining to T'ecruitment/reservations in favO'UI' 
of Scheduled Caste/Tribe/Ex-Servicemen are communi­
cated to the Regional/Divisional Offices for their guidance. 

(iii) The Department keeps a close watch on the intake of 
Scheduled Caste/Tribe candidates in the Bank's service 
in the various States. 

(iv) Wherever it is observed that the recruitment of these 
communities is below the statutory requirements, the De­
partment arranges for exclusive recruitment tests for 
these reserved category candidates. 

(v) The periodical returns are submitted by the Department 
to the Ministry of Finance. 

(vi) The answers to the Parliament queries with regard to the 
recruitment/reservations in favour· of Scheduled Castes 
and Scheduled Tribes etc. are furnished by the Manpower 
Planning and Development Department. 

(vii) All correspondence relating to this subject received from­
the Ministry of Finance are attended to by the Depart­
ment. 
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(viii) In January and July Of every year (commencing from 
January 1978) a report is submitted by the Department 
to the Board of Directors regarding the recruitment pat-• 
tern in the various Regions of the Bank under Scheduled 
Caste/Tribe/Ex-servicemen viS-a-vis general category 
candidates during the preceding half year. 

(ix) In the matter of promotions from sub-staff to clerical 
cadre and from clerical to officer cadre under All India 
Service the reservations in favour of Scheduled Cute­
(the scheme of which came into eftect from March 1, 1978) 
is looked after by the Department. 

3. It has been further stated that the Department ia under the­
overall control and supervision of Deputy General Manager (Per­
sonnel & Manpower Planning and Development Department). Im· 
mediately below him, there is a Chief Manager for Manpower 
Planning and Development Department. Incidentally, the Chief 
Manager of the Department is the liaison officer for the welfare of 
Scheduled Caste/Tribe/Ex-servicemen. Under the Chief Manager, 
there are officers in various levels. The following are the matters 
looked after by the Department : 

(i) Recruitment of staff tn various cadres. 

(ii) Promotion of clerical staff to officer cadre under All India 
Service. 

(iii) Promotion of sub-staff to clerical cadre. 

(iv) Training-internal as well as external. 

(v) Posting, transfer, promotion etc., of officer. of Salary 
Grade 'D' i.e. Rs. 1,500/- p.rn. (maxi.m'l.Un) and higher 
grades. 

(vi) Internal Audit St8ft'. 

(vii) Agricultural/SSI Field Staft. 

(viii) Submission of Bank's periodical statemellts like over­
time, staff strength. bonus etc., to the Miniltry(Reserve 
Bank of India. 

4. Depending on the nature, the subject matter 11 placed before 
the Chief Manager or Deputy General Manager or the Chairman 
and Managing Director. Their decisions/instructions are conveyed 
by the Department to all concerned. 
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5. Besides, there are two committees viz. Staff Committee and 
. Personnel and Manpower Planning and Development Department 
Committee consisting of executives. Matters which are desired to be 

. dealt with by these committees are referred to them. The recom· 
mendations of these committees are reported to the Chairman and 
Managing Director for his approval. On his giving the approval/ 
instructions, the follow-up work is done by the Manpower Planning 
and Development Department. 

6. Asked whether any Scheduled Caste/Tribe Officer is asso· 
ciated with the Department, it has been stated that an officer be­
longing to Scheduled Caste community is associated with the Re­
cruitment Cell of the Department, from June, 197'8. 

7. In reply to a question, it has been stated that the present 
organisational set up is quite adequate. The Bank will however, 
strengthen the Recruitment Cell at Central Office and also tone up 
the working of the Department at the Regional/Division:}l Oftlces. 

8. The Committee have been informed that in order to have 
effective control on the field operationS, the Bank has set up the 
Zonal Coordinators' Offices in the Central Oftice-one for West 
Zone, one for North and Central Zones and one for East and South 
Zones-each under a Dep'Uty General Manager. While field actions 
are left to the Regional/Division heads, the Zonal Coordinators' 
Offices-

(i) plan for the Zone; 

(ii) devise strategies for action; 
(iii) provide support and guidance; 

(iv) monitor and review performance; 

(v) present a consolidated picture to the top Management. 

Zonal Coordinators' Offices coordinate and harmonise all actIvities 
of the various tiers and ensure uniform approach and decisions on 
like issues and problems. 

9. Asked in what manner these offices will be helpful to the 
Scheduled Castes and Scheduled Tribes, it has been stated in a note 
furnished to the Committee that while sanctioning additional staff. 
the Zonal Coordinators' Offices make it clear to the concerned 
Regional/Divisional OfRces that the posts should be filled up by 
appointing Scheduled Caste/Tribe candidates from the waiting list 
if there is backlog of reserved vacancies. The Zonal Coordinators' 



S 
'Offices and the Manpower Planning & Development Department 
(Reecruitment Cell) have a close rapport in this regard. 

10. Asked what are the responsibilities of the MiniJtry of 
Finance, Department of Economic Affairs (Banking Division) in 
regard to the reservations for Scheduled Castes and Scheduled 
Tribes in the services of the Central Bank of India and in what 
manner liaison and coordination is maintained with the Central 
Bank of India in the matter, it has been stated 
in a note furnished to the Committee that the Central Bank 
of Indi'a is a body corporate under Section 3(4) of the Banking Com­
panies (Acquisition and Transfer of Undertakings) Act, 1970. It 
has its own rules and regulations governing terms and conditions 
of services of its employees. 

11. The Committee have been informed during evidence that 
the Minist;y of Finance, Department of Economic Affairs (Banking 
Division) is the administrative Ministry incharge of the nationalised 
Banks and looks after the personnel policies of the banking indus­
iry, especially in the public sector, i.e., State Bank of India and the 
nationalised banks, Whatever policy is laid down by the Ministry 
of Home Affairs/Department of Personnel and Administrative Re­
forms and orders are issued by them, the same are conveyed to all 
the nationalised banks. The Ministry has a180 been urging upon 
the banks the necessity and urgency of implementation of the 
reservations orders and has also been emphasising the need for im· 
proving the representation of Scheduled Castes/Tribes in the 
'Bank's services. 

12. Asked whether the Ministry of Finance has adequate power. 
-to issue directives to the Central Bank of India for the enforcement 
of orders/instructions regarding reservations for Scheduled Castes 
,and Scheduled Tribes in the Central Bank of India, it has been 
stated in a note furnished to the Committee that Section 8 of the 
Banking Companies (Acquisition and Transfer of Undertakings) 
Act, 1970 states-UEvery corresponding new bank shall, in the dis­
charge of its functions, be guided by such directions tn regard to 
matters of policy involving p'Ublic interest as the Central Q()vern­
ment may, after consultation with Governor of the Reserve Bank, 
give." Central Bank of India has by and large agreed to fall1n line 
with Government decisions and the Ministry has not cODBidered it 
necessary to issue any directions to the bank. Asked to clarify the 
,expression "by and large" used above, the representative of the 
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Banking Division has stated during evidence that the orders regard­
ing reservations issued by the Government of India 'covered both 
the direCt recruitment and promotions. However, about promo. 
tions, several banks, including Central Bank of India were govern­
ed by agreements which they had with the Unions. Therefore, the 
banks were not in a position to inform the Banking Division whe­
.ther they could definitely implement the instructions because they 
would have to negotiate with the Unions. 

13. The Committee do not agree with the contention of the Mini'8-
try of Finance, Department of Economic Affairs (Bankin& Division) 
that sin.:e the Central Bank of India had 'by and large' agreed to 
fall in line with the reservation policy, the Ministry did not consider 
it. necessary to issue any directive to the Bank. The Committee 
need hardly point oul that the Central Bank of India adopted the 
orders regardill& reservations in promotions as late as 1st March, 
1978. The Committee feel that the Bankinir Division should have 
issued a Presidential Directive to all the nationalised Banks. includ­
ing Central Bank of India. under Section 3(4) of the Banking Com­
panies (Acquisition and Transfer of Undertakings) Act, 1970, soon 
after the policy of applying reservations in promotions bad been 
pronoWlced by Government 

14. The Committee note that the Central Bank of India has feU 
the need of strengthening the Recruitment Cell at the Centra) 
Office and to tone up the workin, of the Manpower Planning and 
Development Department and the Regional/Divisional Offices in 80 

far as the implementation of the reservation orders in favour of 
Scheduled Castes and Scheduled Tribes is concerned. The Com­
mittee feel that work pertaining to the implementation of reserva­
tion orders should preferably be entrusted to Scheduled Caste/Tribe 
employees 80 as to instil confidence in Schedule Castes and Sche­
duled Tribes. 

15. The Committee visualise that Zonal Coordinators' Offices, set 
up by the Central Bank of India, .can play a vital role, not only iD 
substantially augmenting the intake of Scheduled Castes and Sche­
duled Tribes in services, but also in coordinating, harmonising and 
channelising all those activities which have a ~ing on the socio, 
economic conditions of all weaker sections in general and Scheduled 
Castes and Seheduled Tribes in particular. The Committee sUIKes' 
that a time-boWld and need-base programme should be chalked oui 
by the Central Bank of India in the matter and implemented iD-
a phased manner. 
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B. Board oj Dtrector. 

16. In a note furnished to the Committee, it has been stated 
-that the names of suitable persons for being considered for appoint. 
ment as Directors of all the 14 nationalised banks are obtained from 
various. sources. The Ministry requests the Chief Executives of 
Public Sector Banks and the Secretaries of some Central Ministries 
to suggest the names of suitable persons including those belonging 
to sqbeduled ,Castes and Scheduled Tribes, who were connected 
with agriculture, trade, industry, cooperation etc. The Ministry also 
requests all State Governments including the Union Territories to 
.send names of suitable persons from various walks of life. VarioUi 
. .expert bodies such as, the Institute of Chartered Accountants, the 
Institute of Cost and Works Accountans, Indian Banks AssocialOn, 
National Institute of Bank Management, Indian Institute of Public 
Administration, Institute of Management at Ahmedabad 
and Calcutta, various agricultural universities, FICCI, 
ACCI, AIMO and other Government and semi-Government 
specialised organisations such as National cooperative Development 
Corporation, Central Social Welfare Board, Bureau of Public Enter· 
prises, Development Commissioner for Small Scale Industries, 
-Chairman, All India Handicrafts Board & Handicrafts and Hand­
looms Export Corporation of India, Commissioner for Handlooms, 
Agricultural re-ftnance and Development Corporation are Also 
requested to suggest names of suitable persons. The Di:rector General 
(Backward Classes) in the Ministry of Home Affairs is specifically 
requested to suggest names of suitable persons belonging 
to Scheduled Castes and Scheduled Tribes. Quite a few 
names of persons are also suggested on their own by non­
official bodies IlUch as Chamber of Commerce, Associations of Indus­
tr~es, social organisations etc. as also by Members of Parliament and 
other prominent persO!lS in various walks of life. The Board 01 
:Directors of each Bank is then appointed by the Governm~nt 01 
India after consuLtation with the Re8erve Bank of India. 

17. In reply to a question. it has been stated that one of the Direc­
'tors in the Board of Central Bank of India appointed during thf1 
period 7-2-1974 to 10-12-1975 belonged to Scheduled Tribe com­
munity. In the present Board of Directors allO there is one Director 
belonging to Scheduled Tribe Community. He wu 
appointed for a period of 3 years w.e.f. 4-11-1!n7. 
Asked what is the present composition of the Board of Director. of 
the Central Bank of India, it has been stated in a note furnished to 
the Committee that the composition of the Board of Directors of 

the Bank i:s as under:-



(I) Shri P. F. Gutta • 
(II) Shri MahCllb J. Slaab 1 • 

(5) Shri V. S. Choube 
(,.) Shri TauCllbwar Chakraborty 
(5) Sbri Himat Singh Paneti 
(6) Shri Krilban Dev Dewan 
(7) Shri T. C.Jethmalani • 
(8) Shri Virendra Asarwala. 
(9) Prof. S.K. Chakraborty 

(10) Shrl V. B. Hari-Bhakti 
(II) Shri R. P. Nevatia 
(12) ShriH. L.Anand 

(IS) Shri M. R. Shroff 

8 

Chairman a: Managing Director-
Managing Director. The-

Ahmedabld Cottoll Mfg. 
Co. Ltd. 

llepreaenting Otlic:en Staff 
llepretenting Workman -Staff 

ll~till8 Depo.itorl 
llepr_UDI Faruaen 
llepreaeutil18 Artittma 
Finance (") 
Manasemmt(") 
Accountancy(t) 
Industry(t) 

Chief Officer llClCn'e Bank of 
India. 

Additional Secretary. MUaiatl'y 
of Finance (Department of 
Economic Aft"ain) (Banking 
Divi.ion). 

-------------------------------------------
(t) Appointed In terlJll of Sub-clause (B) of Clause S. Nationaliled Banb Scheme 1970 : 

"I'erioaa havi~ Special knowledge and practical experience in rcapect of one or more 
matten which are likely to be lIICfuJ to the worting of the Bank." 

III Asked why "Scheduled Caste/Tribe" has not been specified 
as a separate category in the above list. the Committee have been 
informed during evidence that the nationalisation scheme had laid 
down the categories from which Directors should be appointed. 
There was no specific category in that scheme about Scheduled 
Castes and Scheduled Tribes. The Ministry of Finance on its 
own hl4d decided that 'rom the categories specified in the scheme. 
one person belonging to Scheduled Castes/Tribes, subject to suita­
bility. might be appointed as a Director of each nationalised bank.-

19. The Committee have been informed that the first meeting of 
the Board of Directors of Central Bank of [ndia after nationaliSJltioD 
was held on August 5, 1970. The details of meetings so far held are­
as under: 

Year No. of meetiap 

1970 .. II 

1971 15 
19711 III 

'975 III 

1974 18 

1975 It 
1976 19 
1977 'ICI 

1978 (upto May) • 9 
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ZOo The Committee note that in the preeent compoeItion of th.· 
Board of Directors of the Central Bank of India, there Is ODe Di~ 
tor who is a Seheduled Tribe. The Committee abo note that th., 
Dlnetor has heeD appointed to represent the interests of 'Depositors' 
and not of Scheduled Cutes and Seheduled Trfbes. The Com­
mitteestrongly feel that 'Sehedu!ed Caste/Tribes' should be speelfted 
as a sepante eategory by amending extant orders on the subject, If 
neeetsary. and a Scheduled Caste/TrIbe be appointed as a Director In 
rotatioo invariably so as to amply safeguard the interests of Sehe­
dDled Castes and Seheduled TrIbes. 

C. Liai.9on Otfi.cef' and Cell 

21. It has been stated in accordance with the Government Dir­
ectives, 3 Liaison Officer to look after the'interests of the Scheduled 
Castes and Scheduled Tribes has been appointed for the Bank as a 
whole. At present, he is the Chief Manager of the Manpower Plan­
ning and Development Department, Central Office. At Regions, the 
Chief Managers have been appointed as Liaison Officers. The duties, 
powers and functions of the Liaison OfIlcers are given below: 

(1) Ensuring due compliance with the orders and instruc­
tions pertaining to the reservation of vacancies in favour 
01 the above categories 01 persons and other benedts ad­
missible to them. 

(2) Collecting, consolidation and despatching the annual/halt 
yearly returns relating to representation of Scheduled 
Cutes/Scheduled Tribes. 

(3) ActinJ as a Liaison OfBcer between the undertaking and 
the Ministry concerned for supply of other information, 
answering questions and queries and clearing doubts in 
regard to matters concerned with these orders. 

(4) Conducting annual inepection of the rosters in respect 
of Scheduled Caste/Scheduled Tribe Members maintained 
in the enterprises with a view to ensuring proper imple­
mentation of the reservation orders. 

(5) Ensuring that the normal administrative inspections which 
are carried out periodically, give assessment of the perfor­
m821ee of the enterprises in the matter of strict obaervance' 
of orden regarding the reservation in favour of Scheduled 
Castes and Scheduled Tribes and in filling vacancies re­
rerved for these communities. (The torm ot adminiJltra­
t.ive inspections prescribed, if any, may also include colu­
mns for giviDa assessment of the performance of the enter­
priaes in the matter referred to above.) . 

• 
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(6) Ensuring that the service records and personal tlles of 
Scheduled Caste/Scheduled Tribe candidates are made 
complete in all respects and contain such information as ia 
necessary to ensure that the benefits of the rules applic­
able to them can be given. 

22. It ~s been further stated that the Cell in the Banking Divi· 
1Iion was set up in January, 1973. It is responsible for watching 
the implementation of Government orders issued from time to time 
regarding reservations for and recruitment of Scheduled Castes and 
Scheduled Tribes in the services of Public Sector Banks, financial 
institutio~s, Reserve Bank of Incija and its associate institutions and 
other subordinate offices under the administrative control of the 
.Banking Division. 

The sanctioned strength of the Cell is as follows:­
Assistant-1 

L.O.C.-1 

23. The Section Officer in charge of Coordination Section also 
·supervises the work relating to the Cell. In addition, one more 
Assistant is detailed for this work by.internal adjustments. Although 
the present system is working satisfactorily, efforts will be made to 
.strengthen the Cell, if the work load of the Cell increases. 

24. So far as the Central Bank of India is concerned, it has been 
stated that the Recruitment Cell in the Manpower Development 
Department at the Central Office of the Bank has been looking after 
the interests of Scheduled CastefTribe candidates. From June 1978 
a Schedult"d Caste officer has been posted in the Recruitment Cell. 
"The Recruitment Cell in the Manpower Planning and Development 
Department is under the immediate charge of a Chief Manager and 
comes under overall control and supervision of the Deputy Genera) 
Manager (Personnel & Manpower Planning and Development). At 
the Regional/Divisional Offices, the matters relating to recruitment 
are attend~ to by the Personnel/Staff Departments, under the 
overall control and supervision of the Asstt. General Manager/ 
Divisional Manager. 

%5. The Committee need hardly emphulle that 8 UalllOn OIftcet 
'has very important role to perfonn In 80 far a. the implementation 
of orden for reservations for, and employment of, Scheduled Cute8 
and Scheduled Tribes in services is coneenaed. 'ftle Committee 
would. therefore. like to stress that the duties 01. the llailoD olleer, as 
-enumerated above, should be performed serapu10ualy aDd siDcerely 



· Z6. The Committee DOte that· the Ce1h haft !IiIKe been llet upla 
the Rankbj~ DivisioD as weB, as In the Manpower Pt.mlnl and . 
Development Depar1IaeU' .t·the Ceatral 0I1ce of the CeDtral ..... k 
of Inella. The Committee J'eCOIDJDeIld that separate Cella shouW 
also be set ... in aU the BePmaIJDiviaiolDal omee. of the Bank to 
look after the interests of Scheduled Castes and Scheduled Tribe .. 
exclusively. 

n. The Committee su~,est that the Cell set up iD the BanId.nc 
Division should conduct surprise cheeks at ftIIUW Int.vala of the 
workinl of the Cel) set up in the Central OfIlce of the Central Bank 
of India so as to ensure that there ts no laxity on the part of the 
Central Bank 01 India in the Implementation 01 the variOUs reaca ,.-
60n orden in favour of Scheduled Castes and Scheduled TribeA. 

D. Adoption of Reservation Orders 

28. It has been stated that the 14 major commercial banks weft» 
nationalised on July 19, 1969. This decision of the Government 
was challanged in the Supreme Court by a writ rued by certain abar. 
holders of the erstwhile banking companies. An undertaking waa 
given by the Government to the Court that during the pendency of 
the writ ~etition, no action would be taken to interfere in the inter­
nal management of the banks. When the relevant Act was struck 
down by Supreme Court on 10th February, 1970, the banks reverted 
to the former owners. On 14th February, 1970 an ordinance waa is­
sued resuming the take-over and control of these 14 banks with 
retrospective effect from 19th July, 1969. This Ordinan~ was re-
placed by the Act No.5 of 1970 and received the assent of the Presi­
dent on 31st March, 1970. The adoption of reservations for Schedul­
ed Castes and Scheduled Tribes was considered thereafter in th. 
Ught of the methods of recruitment followed by the banks prior to 
nationalisation and they were adviaed in November, 1970 to adopt the 
rules regarding reservations tor Scheduled Castes and Scheduled 
Tribes in respect of direct recruitment. However, in January, 1976, 
the banks were instructed to compute the backlog of reserved vacan . 
cies in difterent grades from the date of nationaliution viz 19-7-1969. 

39. So far as reservations in promotions are concerned the orders 
were only implemented w.e.f. 1-3-1978. 

30. Asked whether the Central Bank of India baa accepted in toto 
all the reservation orders/instructions issued so far. it has been stated 
in a note furnished to the Committee that the Bank has accepted 
aU the orders/instructions issued by the Ministry. of Finance, I)e. 
partment of Economic At!airs (Banking Division) /Bureau of PubUc 
Enterprise3. 

667 LS-2. 
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31. Asked whether it was a fact that there is no machinery to 
watch the proper implementation of reservation orders and as aucb 
there is huge backlog in almost all regions, the representative of the 
Central Bank of India has stated during evidence that:-

"May I clarify two points? Firstly, all instructions are defini­
tely communicated to all the Regional OtBces. If anybody 
has given- an impression that the backlogs that are there 
in a particular region are because of lack of instructions. 
I think there i:s either some mis-understanding or some 
body has not properly understood and has given a wrong 
impression to the Committee, £01' which I offer my apolo­
gie'S. But I can assure you that all the Regional Oftices are 
sent, very quickly, all the directives and instructions that 
we receive from time to time from the G<>vemment 
Secondly, it is also not correct to say that except at the 
Central Offices and Regional Offices there is no machinery 
as such to look after the interests of the Scheduled Castes 
and Scheduled Tribes. At the Regional level, there is a 
Liais:m Officer namely the Chief Manager (one rank below 
the Head 0' the Region, namely the Assistant General 
Manager). The Chief Manager is the Liaison Officer for 
all the regional Offices. The Divisional Offices have no 
direct authority to recruit on their own. They requisition 
tht'ir requirements through the Regional Office who in 
tum reports to us that these are their requirements. After 
seeing the statistics etc., we give them permission to 
recruit." 

32. The Committee note that all the reservation orders/iJratTuc­
tions l-.sued SO far by the Ministry of FiDance, Departmaat of 
EconOmic Ailalrs (Bankia, DlvbloD) /MInIstry of Home Atraln! 
Department of PeI'IIODDel and Administrative Reforms have been 
accepted In toto by the Central Bank of 1Dtl1a. The Committee also 
note tiaat the Central BaDk of India has since COIIlPUtecl the baeklOl 
w.e.f. 19th July, 1969, the date of Ita aatioaaUsatloa, eves tboUl'b the 
re~ervatiOD orders were initially received in November, 19'70. The 
Committee, however, feel that OD aecount of )aek of proper ('OJIl-

munication. coordination and liaison between the Central oftlce of 
DeporLment of Personnel and Administrative Reforms have been 
the Central Bank of ladia and Its Reponal/Dtvtslonal Otftees. the 
reservation order. are not being implfllDellted at all. The C0m-
mittee emphasise that the Ceatral Bank of Inclla should take imme­
diate corrective measures In this behalf so as to Improve the lltua­
tion. 
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E. Recruitmnt Procec!u,.e 

33. Procedure for the recruitment of penonnel for OBlcers' 
Cadre and Clerica1ISub-staft cadre followed by the Central Bank 
.of India has been stated to be as follow8:-

(1.) OFJI'ICBB CADaE 

As per the Bank'. existing pollcy there is no direct recruitment 
"to Bank's Officer (i,e. Sub-Accountant) cadre except for the folow­
ing specialised poets: 

<a) Chartered AccountantslCost Accountants for the posts 
of Internal Auditors of CreditlFlnanclal Analysts. 

(b) Economists, Research Assistants and Statisticians. 

(c) Agricultural DevelopmentlFinance Oftlcers. 

(d) InstructorslFaculty Leader or Member for the Bank'. 
Training CollegelTraining Centres. 

(e) Law OftlcerslAsaistant Law Oftlce1"liLegai AdvilOrs. 

(f) Architects, Engineers and Mechanics. 

(g) Income Tax Experts. 

(h) Publicity Experts and Commercial Artists. 

(i) Management Experts. 

(j) Any nther specialiaed pnst. 

"For each of the above posts, the miniraum requirements relating 
to qualifications, experience, age, etc. are prescribed. The Bank 
invit"!8 applications through advertisements in the leading news­
papers. Eligible candidates are selected for appointment after a 
-written test andlor interview in a manner as prescribed by the 
Management. First preference is given to the existing employee. 

'of the Bank on their possessing requisite quali'flcations. Such can­
didates have to appear for the neceuary written test and interview 
and only if they pass in such written test and interview they are 
selected and posted at any of the Bank'" offices of India, where 
their services are required. 

(il) CLERICALISUB STAFF CADRE 

Recruitment to clericallsubordinate staff cadres is done aecord­
ing to the Bank's recruitment policy and directives issued by the 
Government from time to time in respect of Scheduled Cutel 
Tribe candidates.. Advertisement is given in leading English Dally 
as well as regional vernacular language papers published in the 



Bank's RegionlDivision in which recruitment is to take place. & 
per Government directive contained in Ministry of Finance (Bank­
ing DiviBion) Circular No. 1018177-SCT(B), dated 13-5-1977, 30 days' 
time is given for submission of applications. Copy of such adver­
tisement is sent to concerned Employment Exchange, recognised 
associationslbodies looking after the interests of Scheduled Castes 
and Scheduled Tribes and Ministry of Finance. Department of 
Economic Affairs (Banking Division). Based on the number of 
vacancies, reqUisite number of applicants having prescribed aca­
demic qualifications are called for a written test. (For clerical 
requirement, test is OBJECTIVE TYPE and for sub-staff recruit­
ment, it is SUBJECTIVE TYPE). Those who come out successful 
in the Test are thereafter called for an interview. Based on the 
aggregate marks obtained by the candidates in written test and 
interview, waiting lists are drawn separately for Scheduled Castel 
Scheduled TribelEx-ServicemenlGeneral category candidates. 
Vacancies are filled up by recruiting the candidates as per the 
waiting list, strictly in order of merit. Waiting lists are kept cur­
rent for a period of 3 years from the date of preparation. 

34. It has been stated that RegionallDivisional Officers have no 
power to recruit personnel to officer cadre. Only Central Office 
has this power. As far as recruitment to clerical and sub-staff 
cadres is concerned, before filling any vacancy (whether by way of 
replacement or creation of new posts) in these cadres, prior appro­
val of the Central Office has to be obtained. While conveying the 
approval, Centra] Office always makes it clear to the Regionall 
Divisional Offices that the approved vacancy should be filled up 
only by Scheduled CastelTribelEx-servicemen candidates in the 
waiting list, in case there is backlog in these reserved categories. 

35. It has been admitted in a note furnished to the Committee 
that the policy being followed by the Central Bank of India not 
recruiting directly to Officers' Cadre affects the interests of Sche­
duled Castes and Scheduled Tribes adversely in view of the fact 
that very few Scheduled Castes and Scheduled Tribes are available 
at lower levels for promotion to higher levels .. This policy arises 
out of an agreement with the Employees' Union. This agreement 
expires nn February 28, 1979. 

36. The Committee have been informed during evidence that the 
Central Bank of India has decided to take necessary steps to provide 
for direct recruitment to officers' Cadre as obtaining in other banks. 
20 to 25 per cent of the vaeancles In that cadre would be tUled by 
direct recruitment. 
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37. Asked about the reactioDl of the Bank to the suggestiaa 
that copies of all advertisements should be IIeI1t to the local Sche-
duled CastelTribe MLAs, MPs and Members of the ParliameDta1'1 
Committee on the Welfare of Scheduled Cutes and Scheduled 
Tribes, it has been stated that since the vacanciea are adverti8ed 
in the leading newspapers (ineluding vernacular papers) throulh­
out the country and are also notifled to Employment Exchangeal 
bodies looking after the interests of Scheduled Cutes and Schedul­
ed Tribes, it is not considered necessary to send copies of such ad­
vertisements to MPslMLAs belonging to Scheduled Castes and 
Scheduled Tribes, However, the vacancies could be advertised 
through the All India Radio, so that the Scheduled Caste and Sche­
duled Tribe candidates living in remote areas where newspapers 
may not be easily available, could become aware of such vacancies. 
The Committee have been assured during evidence that suggel­
tions to give the advertisements much wider publicity and cireu1a­
tion would be considered by Government. Even the interviews of 
the Scheduled CastelTribe candidates would be taken at their home 
place or at district headquarters. 

38. Asked whether the number of vacancies reserved for Sche­
duled C"asteslTribes are clearly indicated in the indents p),\ced with 
the Employment Exchanges and in the advertisements issued in 
the Press, it has been stated in a note furnished to the r.ommlttee 
that the number of vacancies (both existing as well as those anti­
cipated within a period of a year or so) are indicated in the Bank', 
advertisements pubUshed in the newspapers. The percentage of 
reservations in favour of Scheduled CastelTrlbe, as well as Ex-
servicemen candidates are also indicated in the advertisements. 
However, the exact number of vacancies reserved for Scheduled 
Castes/Tribes/Ex-servicemen could not be given because there had 
been backlog of reserved vacancies carried forward from the pre­
vious years. In actual practice, the percentage of recruitment of 
Scheduled CastelTribe candldaWl in the Bank has far exceeded the 
statutory requirements during the past three and a half years. The 
following table will illustrate this point:-

Year 

'975. 
'976 • 
1977 • 

r'I-7'1 t") 

3°-6'78 

Clerical Cadre 
~cr sf 

!l8',% g,6% 
29'9% 7,8% 
42 '2% 6,8% 

'2'4% 6'9°1" 

Rtmtitrrwllt ill, 
siiti=.tAirCidre-------- -

,Total SC RT Total 

37'7% 26'5% 5'6% 32 "% 
~7'7% 14'0% ,'0% 111'0% 

49'o% ~14'0% 70% 4"0% 

,q- !J~'~ ~'4~~ 7'3% 4"7% ... --_. --...... - - ---.--
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39. The Comnlittee have been informed during evidence that. 
even though the duration of the waiting list, as stated above, is for 
3 years, it does not mean that the waiting list remains unused for­
that period. Sometimes, it is used up in one or one and a half year. 
Suggestions, in fact, have been received that the duration of the.· 
waiting list should be increased from 3 to 5 years. 

40. In reply to a question, the Committee have been informed: 
during evidence that it took about 3 months to process the applica­
tions from the date of receipt of the applications to the date of. 
holding the recruitment test. 

41. Asked what concessionslrelaxations are given to Scheduled 
Caste!Tribe candidates at the time of recruitmentlwritten examina­
tionlinterviews, the following information has been furnished to.· 
the Committee:-

(A) In Recruitment , 
Recruitment to Bank's officer cadre in speci4Used po.ts 

The age limit for candidates to be directly recruited in Bank's· 
Officer cadre for speciaUsed posts relaxed by five years. 

Rlmlilmml to rlnVlll/sulHlrdiMU st4 uum 
• upper ace limit relax«l by S yean (i.e. Maxr·· 

mum age so yean) 

(.) MiIIiIIMn QpIIlifieaiorujD' ,li,Uility in clmclll P_ c\ua in Degree Ex_ination or 5{l~. "*'" marka in IIIsrqate in Matriculatioo/I'qui­
valent examination ad mould ."f' 
palled with Eqlilh aDd Mathclllatiof 
Arithmetic. (General catqory e&rIclidatc. 
ahould have palled de!rrce eumiDation 
with minimum 45 % marla. To a lilllitrd. 
atent e&rIdidatea with matriculation/ 
"'luivaleot qualification with 60% marh. 
in l!QftI.ate}n all lubjec .. and ~% Jllm'h· 
eacli in ED81i1h and MathematlCl al .at. 
Examination are COIIIiclaed). 

(3) Muu- -':s ,.pi,,. i" Wril"" Tut/~ 

Nature ofpoat 

C/6rie.1 Posls : 
Clcrk/C1erk-c:um· Typilt 
Alltl. Cabier -cum-Godown kttpen • 
Typill-c:um.CJerlr.. Stenographen 

,stI6er-- SI4 Posb 
---------

Minimum matka required for 
P_III in written teat 

(out of 100) 

3S(·U) 
liS (45) 
IIO(IIS) 

115(4°) 

35(.0) 
IIS(40 ) 
1I0(~) 

MinimUIIIlnad:!'. 
required fel. 
~ i .. 

intenoirw 
(outoh!l) 

6(8) 
6(8) 
6(8) 

6(8) 

(l'ipra within bracke .. are minllllullIlnaru required for paIIiIIa in \be "rittCII tcu;.; 
iIItiniew for Galera.I Catqory candidatea). 



(B) I. PrI1lltDlilms 
-----_._------ ---- ---.-----.--

State Service 

All India Service 

From .UD-.taft' to clerical cadre . 

50% mariti in Written Tat. 

(a) Upper. limit relaxed by 5 y\!an. 

(b) 10% mariti in Written Teat. 

(c) 8 out 01 ~S mara in interview .. .,ainat 
10 out of :15 mara for general calelOry 
candidatea. 

:;0% mariti in Written Teat. 8 out of:l~ mara 
in int.er\·iew u apinat 10 oul or 115 .'~marb 
for general catqory candidates. 

42. Asked how many recruitment centres are there in the Cen­
tral Bank of India for the recruitment of staff in various categories 
of posts and how the recruitment is processed and coordinated at 
different centres, it by been stated in a note furnished to the Com-
mittee that the following are the Bank's Recruitment centres for 
recruitment in clerical and sub-staff cadres. Each centre forms a 
Unit for the purpose of recruitment:-

(I) BamH.:I (20) DlUlgalol'C 

(II) P_ (QI) D.l/tia 

u)A~ (H) Jaipur 

(4) N...,ur (113) KOla 

(5) NMik (1I4l CI/aIIii.,1t 
(6) ~i (15) Am"'. 
(7) Sbolapur (116) Amritaar 

(8)~ (117) Ludhiana 

(9) AIIUId (118) RoIatak 

(10) Baroda (129) r..diMw 
(II) Jamnapr (30 ) AIr-
(tl) ~kot (31) Ba.reilly 

(IS) Surat (3iZ) GorUhpur 

(14) MtMI,., (ss) Kanpur 

(15) Madurai (34) Meerut 

(16) Coimbatoa C (3S) Var...a.u 

(I,) Coc:hin (36) B~ 

(la)H~ (s7) Gwalior 

(It) Vijayawada (sII) lape 



(39) J abalpur 

(40) llaipur 

(41) eM"" 

(42) Bhllbancahwal' 

(4S) Durlapur 

(44) Gauhati 

18 

(4~ Silicuri 

(46) PIIhIG 

(+7) Gaya 

(43) Muzaff'arpur 

43. Whenever recruitment tests are to be held, the concerned 
Regional Office approaches the Central Office (Manpower Planning 
and Development Department) for permission. Central Office 
scrutinises the proposal and if it is satisfied about the need, conveys 
sanction to the Regional Office. The necessary advertisement, as 
supplied by the Central Office, is released in the English and ver­
nacular language paper of the RegionlDivision where the recruit­
ment is to take place. Now the Bank entrusts to 'the NIBM* the 
entire work of receiving, sorting and scrutinising the applications. 
Depending upon the number of vacancies, ·Central OfIice informs 
NIBM the number of eligible candidates to be called for the test 
from SC/STIEx-servicemenIGeneral category. The concerned Re­
gionallDivisional Offices are advised to arrange for suitable venue 
for the written test. The entire testing programme is carried out 
by the NIBM, in association with the Bank's officials. The results 
are sent to the Central Office by NIBM which in turn communi­
cates the same to RegionallDivisional OfIices. RegionallDivisional 
Offices arrange for interview of the successful candidates in the 
Written Test. The Interviewing Committee is set up by the Cen­
tral Office. Ba.o;ed on the aggregate marks secured by the candi­
dates in the Written Test and Interview, merit lists are drawn up 
for Scheduled CastelScheduled TribelEx-ServicemenlGeneral cate­
gory candidates separately. For filling up the clearlapproved 
vacancies, Central Office gives guidelines to Regional I Divisional 
Offices in the matter of drawing candidates from the various merit 
lists. After filling up the existing vacancies, the balance number 
of successful candidates are kept in the waiting list. AB and when 
vacancies arise, candidaws are appointed by the RegionallDivisional 
Offices in order of their merit in the list. . 

44. Clarifying the role played by the NmM in the recruitment 
being done for the Bank, the represehtative of the Central Bank 
of India has stated during evidence that assistance of the NIBM is 

- - .. -- .. - -- - .• - .. ----.---.~ .. --- .. --. 
• National Institute of Bank Management . 

• 
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taken only so far as the technical aspect of adminiltering the test 
Is concerned. It is an independent and impartial body and was 
fonned and financed by banks, both in public ~or and private 
sector. Reserve Bank of India supervised its ,functioning. There 
is a fee which i~ paid by whichever Bank hired it. 

45. Asked whether any instances have come to the notice of the 
Central Office about the non--compliance of prescribed recruitment 
procedure by the RegionallDivisional Offices 1t has been stated 
that in the matter of recruitment in 1975 an instance of non-com­
pliance of Central Office instructions by the Ahmedabad Regional 
Office has come to notice recently. The Central Office is looking 
into the matter and the investigation is not yet complete. Appro­
priate action will be taken in the matter in due course. 

46. The Committee have been informed during evidence that the 
Banking Division has formulated a new scheme of recruitment to 
the vacancies in the nationalised banks. At present each Bank 
recruited its own staff. The new scheme of recruitment may be 
sren at Appendix I. 

n. The Committee note the recruitment procedure heine follow­
ed by the Central Bank of IDcUa for recruitment to ..... tile vario ... 
categories of posts under their cODtroL The Conunittee take .. riOlll 
,·lew of the fact that Begienal OfBce of the Central Baak of fadla, 
Ahmedabad did not follow tile iDatru.eti.... baaed by the Baak'. 
Cc:ntral Office reeardinl' reservations in faVOUl' of Scheduled Cutes 
and Scheduled Tribes ",hUe maldne recruitmeat in 1.75. The 

Committee would like the Ranklnr Dlvlslen/OeDtral llank of india, 
to take action against the default.... eIlcers and ensure that sueh 
lapses do not re~ur. 

48. The Committee feel that the ,oBey of not reeruitiq directly 
to the OfJieera, cadre being followed by the Central Bank of india 
in terms of an al(l"eelllellt with the Employees' Union has proved 
deterimcntal to the interests of Scheduled Castes and Scheduled 
Tribes in view of the fact that there are very few Schedu1ed Cnste 
ud Scheduled Tribe eaaployees at lower levels .m. the Bank for 
promotion to higher leveIs.. Since the said agreement with the 
Employees Union haa expired on the 28th February, 1171, the Com­
mittee Huggest that the Central Bank of ladia should fan in Une 
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with the polley being followed by other nationalised bank 8Jld 
lntrodnce the system of dired recruitment to the Officers' cadre of 
the Bank and ensure that the reservation orders in this behaU are 
properly followed. 

49. 'l'he Committee desire that copies of all advertisements for 
l'ecruitment issued by the Central Bank of India should invariably 
he sent to the local Scheduled CastelTribe MLA's and MP's as well 
as to the Members of the Committee on the Welfare of Scheduled 
Castes and Scheduled Tribes so that they may also sponsor suitable 
Scbeduled Caste and Schedule Tribe candidates or employment 
in the Bank. The Committee would like the Central Bank of India 
to consider wbat further steps are necessary to give tbeee 
advertisements much wider pubUicity so that the Scheduled Ca.'1re~ 
and SC!heduled Tribes living in the remote corners of the country 
could also learn about the employment opportunities in the Bank. 

SO. The Committee would like the Central Bank of India to 
consider what furtber relaxations and concessions to Scheduled 
CDStes ond Scheduled Tribes at the time of examinationlinterviewl 
recruitment could be given so as to augment their intake in the 
services of the Bank. 

51. Tbe Committee Dote tbat National Institute of Bank Man.,e­
meat (NIBM) is being entrusted with the eatire work of receiving, 
sertiae and sc:rutinising the applicatiou and conducting tests for 
recruitment to the eleriealilub-Itaff cadre of the Bank. The Com­
mittee ore of the opinion that • Scheduled CutelTribe OfBeer ., 
sufficiently high status should be associated with the working el 
tbe NIBM in this regard so tbat the interests of Scheduled Castel 
Tribe applieants are adequately safeguarded. 

52. Tbe Committee note that the Banking Division has since 
formulated a new recruitment scheme for all Public: Sedor Banks. 
They, however, are distressed to point out that no menti.oa-haa been 
made in that scheme about the various aspeets of r~rvations in 
favour of Scheduled Castes and Scheduled Tribes.. '}1he Committee 
expect the Banking Division to make the recruitment scheme more 
comprehensive by including In it the implicatiOllS of various reser­
vation orders in favour of Scheduled Castes and Seheduled Tribes 
and the steps that should be taken to ensure that the reservatiOD 
orders are scrupulously foUowed. 
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(J')Stt11f streflgth And Shorl;faUs 

53 The &taft tltrength in the Central ·Bank of India, U OIl 11th 
July. 1989, the date of nationallilation, has been stated to be as 
foUows:-

CateJru. y of postJ Total No. No. of PeI'CeD~ (;. ofemp- ---
lo~ SCHIST, ~Ct/ST. 

----- -_ .. _._--------
Ofticen 1;1700 7 O.~ 

Clerb 9665 !IS 0'2 

Sub-Staff' 5190 179 3'5 

TOTAJ. 17+95 lUI 1'1I 

54. ~ staff strength as on 30th April, 1978 has been stated to 
be as follDws:-

Catqory of p..Il, 

OffIcen 

Clerb 

Sub-Staff 

Toua. 

-- .----
Total Nu. 

uf 
EJuployee~ 

7957 

I~I 

83+7 

,1,85 

SCs 

19 

1366 

86g 

1;1254-

Nu. of PeroenllllU 

ST. SCI ST. 

------.. _. __ .. -
0'11 

290 8'8 " !I 
136 10'. .. 6 

'-7 7'1 I.' 
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56;·lt hu been ItMed that the" perceatage of recruitment o~ 
Scheduled Caftes/'l'ribes in the Bank baa _ aceeded the .tatutory 
requirements since 1975 as may be perused from the following state­
ment: 

" ------- - ---... --.-
Clerical ClIdre Sub-ttaft' Cadre 

Year 
sa ST Total SC ST Total 

. --.------~ 

1973, .'0% "0% 5"0% 1+"0% 0't4% ...... % 

197 •• 4'!l% "0% 5'11% !lII·7~ .. • ..,% !l7'!l% 

1975, SlS'I% 9'6% 37'7% !l6' 5% 5,6% 3!l'1% 

197& . !l9'9% 7'8% 37~% 14'0% 7'0% SlI'O% 

1977 . +!l'!l% 6'8% +9'0% ,.'0% ,'0% 41'0% 

1-,-78 to 30-6-,8 32'.% 6'9% 39'3% ,...'.% 7'9% 41 '7% 

-.-.----- .. -

57, It has been stated that as in April 30, 1978, the Bank had the 
following 'backlog' of vacancies for Scheduled Caste and Scheduled 
Tribe: 

Clerical Cadre , 

Sub-stafl' Cadre " 

ST 
5 15 

lB6 

58, Explaining the reasons for the backlog, the representative ot 
the Central Bank of India has stated durtng evidence that the Bank 
was established in 1911, The reservations in favour of Scheduled 
Castes and Scheduled Tribes were to be computed from 1969 on­
wards. The backlog was 1970, computed from 1971 onwards, At 
present, the backlog was only 986, even though the backlog had to 
be computed from 1969, in pursuance of an earlier recommendation 
of the Committee on the Welfare of Scheduled Castes and Scheduled 
Tribes. This means that as many as 784 backlog vacancies have 
been ftlled in addition to all vacancies which arose from 1969 on­
ward. The present backlog coutitutes only 3 percent uf the total 
sta1! and it would be cleared in near future, The backlog bas gone 
llP upto 1976, Thereafter, it has progressively decreased Jmpite of 
the fact 'that there has been lesser intake of candidates in the ser· 
vices of the Bank. So far as the reservation in promotion to Ofticen 
Cadre is concerned, it came only in Mueh, 1978. The Schedul£d 
c.ste and Scheduled Tribe candidates aft not available in feeder 
cadres, morts, however, would be made to clear the backlog as 
early a possible. 
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59. Asked by what date the entire shortfall in the employment of 
Scheduled Cutes and Scheduled Tribes is likely to be wiped off, the 
following information has been furnished to the Committee:-

Clerical cadrc 

Sub-.taR' cadre 

sa ST 

By September, 1979 By March/June, IgSo 

By Septcmbr. 1979 

60. In reply to a question, it has been stated in a note furnished 
to the Committee that exclusive recruitment tests for Scheduled 
Castes/Tribes have been conducted by the Bank for maintaining a 
waiting list of such successful candidates for filling up immediate 
and anticipated vacancies and to make up for the backlog of recruit­
ment in these communities. The first major exclusive test was held 
in December 1974/ January 1975. The following statement will in­
dicate the number of Scheduled Castes/Tribes recruited against these 
vacancies, from the panel prepared after holding exclusive recruit­
ment tests:-

-.-----.- ----_.- --------
Scheduled Cules 

Year/Cadre 'Backlop" ReterVed Total of Total No. of No. of 
of reserved during the Columns vacancies Scheduled 
vacancies year (I a: II) filled Cutes 

brought ~y recruited 
forward apniattbe 

from previ reeerwd 
OUi year vacanciel 

---
1975 

Clerical 975 105 1080 811 11118 

Sub-ttaff gil .f.8 140 S59 90 

1976 

Clerical 8~ 86 !ilS8 591 177 

Sub-ttaff 50 II. 74 185 116 

1977 

Clerical ,6. 11111 88S 881 ,~ 

Sub-ltaff 48 49 97 361 II' 

__ .. ____ ._0-' 



Year/C.dre 

1975 
CI~rical 

CI~rical 

Sub-staff 

1977 

Clerical 

Sub-ttaff 

'Buldoc' 
ofraerved 

V8CaDcia 

forw~m 
previous 

year 

'III 

210 

1111 

25 
,----------------

ScbeIkded Tribea 

Reaerwd 
duriDltbc 

year 

49 

77 

37 

TotaJoi 
ClOumM 

{I &:1) 

SM 

11119 

56s 

i2i24 

596 
SlofB 

TotaJNo.of 
v~ 
filled 
acwaUy 

8 .. 

339 

59 1 

185 

88. 

361 

No. or 
ScbeduW 

TrIbes 
recruilGll 

apiDlttbe 
...-d 

vuan. 

78 

I~ 

46 

13 

60 

·5 

---_._.- -----------
It would be observed that in the case of Scheduled Cutes, not only 
the number of vacancies reserved for them during each of the laat 
three yean have been filled by recruiting Scheduled Cute candi· 
dates but also the backlog of reserved vacancies relating to 197' and 
earlier years has been cleat'ed to a considerable extent-. AI reeard8 
Scheduled Tribes, the number of vacancies reserved for them during 
each of the last three years has been almost ftlled by recruiting 
Scheduled Tribe candidates. It is the backlog of reserved vacancies 
relating to 1974 and earlier years that has yet to be cleared. The 
reason being that sufficient number of Scheduled Tribe candidate, 
have not become available for recruitment even after conducting 
special tests. 

61. It has been furth(!T stated that the Chairman and Managing 
Director reviews on his own from time to time the position of Sche. 
duled Caste,lTpbe recruitment and gives neceaary directions to the 
Department for improving the intake of Scheduled Caste/Tribe can­
didates 10 as to clear the backlog of re&erved vacancies. For instance, 
the recent decision that unless all the Scheduled Cute/Tribe candi­
dates empanalled for clerical posta after the recruitment test of 
October 1977 are absorbed, no general category candidates should be 



appointed was also hiI. The nature and details of a few of the indi-
vidual cases referred to the Chainnan and Managing Director in thil 
connection are as follows:-

Year 

Februacy, 
1976 

Novemhfor. 
1977 

July, 1978 

Bank'. 
Diviaion 

Hyderabad 

A't:n::bbad 

Lilt of the cue 

3 

MaDasiqDirector'. 
orden 011 the l)epwl-
11ICD&'. Memorandum 

A Clerecal recruitment • teat wu 
held in January, 1975. After tbe 
teat, reports about certain mal­
practicea indulged by lOIIle candi­
datea in the teat were received. 
Conaequently the matter wu in­
veatililted and it wu found that 
certain candidatea had indulged 
in unfair practice in the Teat. 

74 candidates belonsinp 
to Scheduled Cute! 
Scheduled Tribe and 
Ex·servicemen who had 
not indulged in any un­
fair practice are cleared 

A Scheduled Cute candidate clear­
ed in the Recruitment teat and 
interview did not reapond to the 
appointment letter. COllIe­
quentl y hi, name wu deleted from 
the Ii.t. Subaequently he repreaent­
cd that he did not receive Bank', 
letter and that he should be 
offered appoint'llent. 

A Scheduled Cute candidate who 
WIoS offered appointment outBide 
Ahmedabad city declined the poet 
and requeated for appointment in 
Ahmedabad city only. The can­
didate .tated that he found it 
difficult to g'" .uitable accommo­
dation in II1I1&I1 toWl'll due to lin· 
touchability peoi)lem. OUl" 
Ahmedabad Regional Oftice 
could not 08'er him a job in the 
Bank at Ahmedabad dty for the . 
following reuon. They follow a 
procedure where by whenever a 
vacancy ariJea at any branch at 
Ahmf'dabad they give pt"eferencc 
to thoac.taff memben who have 
applied for their tr&lllfer to Ahme­
dabad and fill up the reaul~t 
vacancy by appointing a frt'!lh 
hand outside Ahmf'dabad. 

A Scheduled Cute candidate who 
.tood fir.t in cirna 1 n-crultment 
Teat in December 1975 waa offered 
appointment in November. 1976. 
He did not report on the 1pCcifii!d 
date and MIlt II letter NJ.quently 
ukiDa for exteaGOD of jGinbllr 
time upto January '977. Tb{I 

Appointment of the candi­
date approved. (He h .. 
since joined). 

\ I 
In view or the leauine­
nell or the repreaentation 
we pould accommodate 
the cand.idate, in AIuno­
dabad City. Ala policy 
we .auld IIcCOllllDodate 
SchocIuled Cute/Sche­
duled Tribe candidatea 
in bi.r citiea. 

I conCur. II i. indeed 
.transe that we could 
not walt fora C&IIdidate 
who had stood fim.. 
PIeue CorM:'f our dis­
pleapre to DiviliClllal 
Manqer. 
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wu not acceded to by the Divi. 
siunal Office on the growld that 
tbey were not able tu keep open the 
offer of appointment for an in. 
definite period. Huwever, w:lcn 
thia matter was brought to the 
notice of Central Office, the Di· 
visional Offict" was directed that 
the candidate should be offererl 
.appointm .. nt. 

• 

--------------------
62. The Committee note that as in April, 1918, there was a back10a 

of 285 vacancies in the case of Scheduled Castes and 515 vacancies 
in the case of Scheduled Tribes in the clerical cadre and 186 vacan· 
cies in the case of Schedulell Tribes in the sub·staff cadre in the 
Central Bank of India. The Committee further note that tbis 
backlog constitutes only 3 per cent of the total staff employed by the 
Bank and the Bank has assured the Committee that the backlog in 
the cale of vacancies reserved for Scheduled Cutes in the clerical 
cadre would he wiped out by September, 1979; in the case of vaCan­
cies reserved for Scheddled Tribes in the dearical cadre by Marth/ 
.June, 1980; and in the case of vacancies reserved for Scheduled Tribe 
in the 8ub·staff clAdre by September, 1979. WhlIe commendinl the 
efforts made so far by the Central Bank of IDdla in clearlni the 
backiol, . the Committee stress that the targets Nt by the Bank in 
wiPini out the entire backlog should strictly be adhered to. In this 
conn~tion, the Committee welcome the recent decision taken by 
the Chairman and Manaling Director of the Bank that unless all the 
Scheduled Caste/Tribe candidates empanelled for clerical posts after 
the recruitment test held in October, 1977 are absorbed, no candidate 
of pneral category should be appointed. 

63. The Committee realise that in view of the fact that reserva­
tions in promotions have been introduced in the Central Bank of 
India only in March, 1178, there are very few Scheduled Castes/ 
Tribes available in the feeder cadres who could be promoted to 
hl,ber levels. The Committee would Ilke the Banklnc Dlvlsion/ 
Central Bank of India to devise wa,.s and means in ciearin, the entire 
backlog in the promotional vacancies within a stipulated period, 
whieh ma,. be communicated to the Co_lttee. 

667 LS-3. 
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... G. Beeruitmeat/Promotion Committees 

64. The composition of Recruitment Committees has been stac.l 
to be as fcilTows:- .. -

OJllr.ers Cadre 
There is no direct recruitment to Bank's Officer cadre (i.e. Sub­

Account's post) except to certain specialised posts. Sub-AccOUD­
tant's post is ftlled by promotion of clerical staff under State Service! 
All India Service. The interviewlsele<:tion panel for specialised 
posts consists of two or three senior executives of the Bank and one 
or two outside experts in the concerned field. The panel is composed 
of at least three membE!'l's. . 

Cledcal Cadre 

(1) The Assistant General Manager/Chief Manager of the c0n­

cerned Reg-Ion. 
(2) The Divisional Manager of the concerned Division. 

(3) One outside expert who is w~ll versed in the field of per-
sonnel selection, trainihg, management and development. 

Sub·,taft Cadre 

(1) The Divisional Manager of the concerned Division. 

(2) The Division~l Manager of the adjoining Division, within 
the Region. 

(3) The Faculty Leader or Chief Internal Auditor. 

65. The composition of Promotion Committees has been stated to 
be as' follows:-

Clerical to OIlcer Cadre 
state Service: 

(1) The ~stt. General Manager of the Region or in hIS 
absence an official deputised on his behalf. 

(2) Officer in the rank of Divisional Manager from outside 
selection area. 

(3) Chief Internal Auditor/Faculty Leader. 

AU india Service: 
(1) AI.tt. General Manager of the concerned Region. 

(2) An oftlclal from Central Oftlce not below the rank of 
Manager. 

(3) Chief Internal AudItor/Faculty Leader/Divisional Mana­
gerlManager in Relional Oftlce. 
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Saktal' to CIerIc!aI C&4re I" 

(1) The Divisional Manager of the concerned Division. 

(2) Manager in the concerned Regional Offtce. 

(3) Chief Internal Auditor/Faculty Leader. 

66. The Committee makes an assessment about the suitability of 
the candidates either for recruitment or promotion. The personal 
interview is allotted an aggregate of marks ranging from 10 to 25 
and each member of the Committee gives independently the marks 
and thereafter the final averagr is taken. The marks obtained in 
the IDterview are added to thtl'" marks in written test and the final 
'rating of the candidate is determined on the basis of the cumulative 
marks obtained by him in the test and interview. 

67. Asked whether any representative of the Scheduled Castes 
and Scheduled Tribes included in the Recruitment/Promotion Com­
mittees, it has been stated in a note furnished to the Committee that 
in the past no representative of Scheduled Caste/Tribe was included 
in the SelectionlPromotion Committees set up by the Bank. How­
ever, it has been decided to include Scheduled Caste and Scheduled 
Tribe representatives in the Interviewing Committees for recruit­
ment of clerks and sub-staff in future. For this purpose. the Bank 
will contact Government Departments like Income-Tax. AccO'l"ding 
to the Scheme of Group Recruitment in Public Sector Banks, a re­
presentative from Scheduled Caste/Tribe will be on the Interview­
ing Committee for recruitment of officers and clerks. 

68. So far as the Promotion Committee is concerned, as the num­
ber of Scheduled Caste/Tribe candidates intervieWed for promotion 
has been few, the need for including Scheduled Caste/Tribe ,-epre­
sentatives in the Promotion Committee was not felt. 

•. The Committee note that in the PMt no representative of 
8c:heduled Cutes/Tribes was included in tbe Recruitment/Promo­
tion Committee. constituted by the Centni Bank of JndUl. The 
Committee further note that it baa now heeD dedded by the u.nk 
to include a 8c:hetluled c.ste/Tribe In the IleeruUment Committe.­
for recruitment to the vacaneiel In the clerkal and luIMta. cadres. 
The Committee stre. that • repl'eHJltative of tbe Schetluled Cutes/ 
Tribes should Inv ..... b1y h bu:luded in all the Departmental Be-
ouitment/Promotloa Committees set up either for eleri" 8ft. 
SUMta. eRres 8 .. ,. otIcen' cadre. In ease a Sehed1Iled CMte! 
TriM oIlcer of the reqairecl 8tataa Is not available. 'the Ceafnl , " 
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Bank of IDd~ a Scheduled Cute/Tribe ollcer from anotMr natioDa· 
Used Bank or the Banking Division Or any other Ministry/Depart. 
ment of Government of India should be BIIOCiated with neb De-
partmental Reeruitment/Promotion Committees. 

H. In-Service Training 

70. It has been stated that usually no new recruit in clerical cadre 
is assigned any duty without putting him through an 'induction 
Programme'. Before promotion to officer cadre, a pre-promotion Re­
fresher Training Course is also held for the concerned clerical staff. 
Besides, the Bank also conducts a tra\ning programme on 'Basic Bank­
ing Operations' for the clerical staff. 

71. It has been further stated that to give necessary assistance to 
Scheduled Caste/Tribe employees in clerical cadre, the Bank was 
planning to introduce a special training programme for them which 
will have a mix of Practical Banking Inputs and Applied Psychology 
(Human Relations, Personality Structure, Inter-Personal Relation­
ships, Self Awareness, etc.) at all the Regional Training Centres. 
This programme will not only equip them with operational banking 
skUls, but also bring about attitudinal changes which are so very 
necessary for their future progress. The emphasis will be to bring 
them within the mainstream of social and economic order and reas­
sure them of their rightful place in the Bank and society in general. 
The details of the Special Training Programme are being worked out. 

72. In reply to a question, the Committee have been informed 
during evidence that Scheduled CastelTribe candidates, who came 
from the remote areas, felt difHculty in associating themselves with 
other colleagues in the city branches of the Bank. 

73. Asked whether Scheduled Caste/Tribe OfHcers are provided 
with opportunities for institutional training and for attending semi­
narslsymposia!conferences in order to improve their chances for 
selection to higher categories of posts, it has been stated in a note 
furnished to the Committee that there are only 21 officers belonging 
to Scheduled Caste/Tribe categories in the Bank as at end of June 
1978. Some of them would have undergone the Bank's usual train­
ing programmes like 'General Banking', 'Agriculture Finance' etc. 
However, no record has been kept as to the training programmes 
undergone by the Scheduled Caste/Scheduled Tribe ofHcers. As and 
when the Scheduled Caste/Tribe officers get their turn for promotion 
to higher cadres, they will be deputed for neceSS8!'y training. Be­
aides, the Bank also proposes to arrange Management Development 
Training Programme for these officers. 
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74. The l·epresentative of the Central Bank of India has agreed 
during evidence to consider the suggestion that Scheduled Castel 
Tribe officers should also be sent on deputation abroad for training 
purposes. 

75. Tbe CollUldttee have no doubt that the special traiDiD, 
programme envisa,ed by tbe Central Bank of india for Scbeduled 
Caste and Scbeduled Tribe employees in tbe clerical and sub-sta« 
~adres will be of immense belp to make tbem better equipped for 
selection to bi,ber cate,ories of posts. Tbe Committee would Uke 
tbe Central Bank of india to finalise and introduce the details of 
the special training programme urgently. A copy of the laid pro­
gramme may also be furnisbed to tbe Committee for thelr infor­
mation. 

76. The Committee note that the Central Bank of India is 
arranging Management Development Trainin, Programme for 
tbe Scheduled Caste I Scheduled Tribe officers of the Bank. The 
Committee su&,gest tbat Scheduled CastejTribe ofBcen sbould be 
provided with enough opportunities to attend semlnars/sympoJla/ 
conferences and also deputed for tralDin, abroad 10 .. to brine 
them at par with otber otIlcen and to make them more suitable for 
bieber posts in the 8aDk. 

I. Rosters 

77. The Committee have been informed that from April I, 1973, 
rosters are be~ng maintained at the RegionaljDivisional Offtces for 
elerical and subordinate &taft. 

78. Asked why the rosters have not been maintained from the 
date when reservations orders were made applicable to the Central 
Bank of India i.e., November, 1970, it has been stated in a note 
furnished to the Committee that on receipt of the Government 
directives, tnde Finance Ministry letter No. 7\80 169-SB. dated 6th 
November, 1970, the Bank provided reservations in recruitment 
at the rate of 121 per cent for Scheduled Cutes and 5 per cent for 
Scheduled Tribes. Subsequently, according to the Government 
directives received under cover of Finance Ministry letter No. 5(2)-
721IR, dated March 6, 1972 (enclosing tb, Oftice Memorandum 
No. 2 (115) /68-BPE (GMI). dated February 2, 1971 of the Bureau of 
Publie Enterprites), the percentage of reservation was enhanced 
to 15 per cent for Scheduled Cutes and 7. per cent for Scheduled 
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Tribe. Thereafter, under cover of the Department of Banking 
letter No. 1(12)-73/SCT(B), dated April 21, 1973, a model roster 
(revised) was forwarded to the Bank to give effect to the revised 
percentages or reservation for Scheduled CasteslTribes in various 
States. In this regard the Bank made enquiries in May, 1973 with 
some of the other nationalised banks as to whether the roster sys­
tem had been introduced by them and the procedure for its main­
tenance. It was learnt that the roster system had not been intro­
duced by them till that time. The Bank then introduced the Roster 
System with effect from April 1, 1973. 

79. In reply to a question, it has been stated that roster is main­
tained, for all appointments excepting the following.-

(i) Vacancies filled by transfer or by deputations; 

(11) Temporary appointment of less than 45 days' duration; 

(iii) Purely temporary establishments such as work charged 
staff including the daily rated and monthly rated staff; 
and 

(iv) posts for conducting research or for organising, guiding 
and directing research. 

80. Asked whether the rosters are inspected regularly by the 
Liaison Officer or any other senior officer of the Bank, it has been 
stated in a note furnished to the Committee that the Liaison Officer 
at the Regional Office has been entrusted with the duty to ensure 
that the Rosters are properly maintained and inspected vide Cir· 
eular MPDI5:76IC.53, dated April 19, 1976. The Liaison Offtcers are 
advised to report immediately to Central Office any cases of negli­
gence or lapses in the maintenance of Rosters and upon receipt of 
the reports appropriate action is taken. 

81. A study Group of the Committee which visited the Regional 
office of the Central Bank of India, Ahmedabad in June, 1978 notic· 
ed that the Rosters being maintained by that offtce were not up-to­
date as no e.ntries had been made therein for recruitments made 
from 1974 onwards. The Entries had also not ~n signed. Rosters 
for promotions were also not being maintained by the Bank. When 
the question was raised during evidence, the representative of the 
Central Bank of India: has stated that instructions have been iamed 
afresh to all the Regional/Divisional Offices to maintain the Rosters 
properly after certain discrepancies had been pointed out by the 
Committee during their tours to various places. A Workshop would 



lie arranged for the officers oy the Central Offices of the Bank to 
explain the procedure for the proper maintenance of the rosters. 
"!'be Audit Department of the Bank would also inspect the rosters 
periodically and reports would be submitted by them to the Central 
OJBce. 

IZ. The Committee are distressed to point out that Roetet,S have 
lid been maintained properly by some of the Reclollal/Divlalonal 
OIices of the Central Bank of India. The Committee need hardly 
paiat out that unless rosters are maintalDed properly and recruit­
_tlpromotion is actually made as per the roster poiDts reserved 
.... Scheduled Castes and Scheduled Tribes, they would cease to 
_" any IlicnUic:ance whatsoever. The Committee, therefore, 
1Ilress that the rosters should be maintained as per extant orden 
... the subject and should be iaspeeted carefully by the competent 
_thorities at replar intervals. The Conunittee, in this connection, 
_te that instructions bave been ilsued aheab to all the Regionall 
Divisional Officers to ensure proper maintenance of the rosten. 
The Committee further note that the Audit Departmeat of the 
lIIIIak would alao inspeet the l'OIten periodically and reports of 
1aBpec:tion would be submitted by that Department to the Central 
G8ice of the Bank. The Committee sUllest that the Lialaon Oftic:er 
.....,mted in the Banking Dfvisioa should also inspect the rosten 
-mtaiJaed at CentNIlRegioaallDfvisional omcN of the Bank 
prIodically. The COIIIIIdttee would also like to stress that any 
IIIpBes or discrepancies noticed by the oIIeen concerned sbould 
iaaDediately be looked into and rec:tlftecl. , 

J. De-reservation 

83. The Committee have been informed that so far the Bank 
has not dereserved any vacancy reserved in favour of Scheduled 
Cutes and Schedule Tribes. The reserved vacancies have been 
anted forward beyond the stipulated three year period. AI per 
the Government directives, vide Ministry of Finance circular 
110. 5 (2)-72lm. dated March 6, 1972, the following is the procedure 
.,... dereservation:-

(I) If sufficient number of suitable candidates eligible for 
appointment in the reserved vacancies are not availal)le 
in a particular year, such vacancies may be treated u 
unreserved vacancies d'Urtng that year. The unfilled 
reserved vacancies in any recruitment year should be 
carried forward upto a period of three subsequent rec-
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ruitment years before the reservation is finally treated 
as lapsed. 

(U) Before any reserved vacancy is dereserved and filled up 
by a general candidate the prior approval, of the Board 
of Directors for Officers' posts (in Central Bank, recruit­
ment of officers being limited only to certain specialised 

, posts) and that'of the Chairman and Managing Director 
for clerical and subordinate posts should be obtained. 
The Board of Director should be apprised from time to. 
time the number of clerical, and subordinate vacancies 
dereserved. 

(iii) The contingency for dereserving a reserved vacancy 
would arise only when suitable candidates of the re­
served community are not available or forthcoming. In 
any recruitment year the number of nonnal reserved 
vacancies and the carried forward vacancies together 
shall not exceed 50 per cent of the total vacancies. How­
ever, as per Government directives vide Ministry of 
Finance circular No. 111178-SCT(B), dated January 25, 
1978, the number of reserved vacancies in a recruitment 
year including carried over reserved vacancies may be 
more than 50 per cent of the total number of vacancies 
provided the representation of Scheduled CasteslTribes 
in the strength of the concerned grade or cadre is found 
to be inadequate. 

84. Asked during evidence whether any vacancies reserved for 
Scheduled Castes and Scheduled Tribes have been filled in by 
general candidates without dereserving those vacancies, the repre­
sentative of the Central Bank stated, "We thought that as long as 
we are carrying forward the backlog, we need not dereserve the 
vacancies." In reply to a question, the representative of the Bank­
ing Division has further stated that the Banking Division has not 
asked the banks to give a report on every occasion. they resorted 
to dereservation. However, in the returns being sent by the Banks 
to the Banking Division, backlog is being indicated. 

85, The Committee are ftnnly of the view tbat vacaades re­
served for Scheduled Castes and Scheduled Tribes, in DO cue. 
should be dereserved. The Committee note in this ConaectiOD that 
the Central B.nk of India so far has not derese~ed any vacanq 
reserved for Scheduled Castes!Tribea. 
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K. Promotiona and Superte.rions 

86. It has been stated that promotions from clerical to offtcer 
cadre and from subordinate staff to clerical cadre are in terms of the­
agreement between the Management and the majority recognised 
union of employees. The salient features of the agreement are as 
under: 

(1) Promotion to offtcer cadre are made under State Service­
(75 per cent vacancies) and All India Service (25 per cent 
vacancies) . 

(2) For promotion under State service, clerks in accounts 
section with minimum six years contin'Uous service in the 
Bank are eligible. On promotion they are posted in sam. 
selection area which may be a Division of. the Bank or a 
State. 

(3) For promotion under All India Service all clerical, staff' 
whether working in accounts section or non-accounts sec­
tion are eligible to appear for all India competitive test. 
For graduates or those non-graduates who have passed Part 
I of the examination conducted by the Indian Institute of 
Banking three years service is required. For others. 
four years' service is required. 

(4) On promotion, under All India Service-candidatel are­
posted anywhere in India. outside the Division/State 
where they have been working as clerb. 

(5) For promotion of sub-staff to clerical cadre, eligibility is 
determined in accordance with the number of years Mr-
vice and qualification. Written test of an objective type is 
adMinistered and successful candidate. in the wrttten telt 
are called for interview. After the interview a final list 1a 
prepared and placements on promotion are effected from 
the list on the basis of vacancies. 

87. It has been further stated that in keeping with Government'. 
instructions contained in the Ministry of Finance, Department of 
Economic Mairs (Banking Division) circular D.O. No! lO/24/75-SCT 
(B), dated December 31, 1977, the Bank has drafted a scheme and 
procedure for implementation of the scheme for ruervation in pro­
motion in favour of Scheduled CasteiTribe employeea. in dit!erent 
cadres, within the framework of the Bana promotion Agreement. 
The scheme has come into effect from March 1, 1978. The rates of 
reservation in promotional posts in the Bank, i.~. from clerlcal to 
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tofficer cadre (State Service/All India Service-General Cadre and All 
. India Service-Specialised Cadre) and from subordinate staff to 
Clerical cadre are: 

For Scheduled Caste Employees-15 per cent. 

For Scheduled Tribes Employees-7i. 

88. Asked about the reasons for implementing the orders on reser­
vations in promotions as late as March, 1978, the representative of the 
Central Bank of India has stated during evidence that:-

"We have promotion agreement which is binding on 'US and 
when we had received advice in December, 1977 from the 
Ministry to provide reservations in promotions also, we 
immediately took up the matter with our Union. They 
have cooperated with us and they have signed an agree­
mentand this has been in operation from March, 1970." 

89. Clarifying the position, the representative of the Banking Divi­
·sion has stated during evidence that the communication r~garding re­
servations in promotions has received from the Department of Person­
nel and Administrative Reforms in November, 1975. Thereafter, 

·oComments of the Reserve Bank of India were called thr 'eon, which 
were received in September, 1976. Orders were issued to the Banks 
in December, 1977 for providing reservations in promotions. Asked 

. why the matter was referred to the Reserve Bank, the represen­
·tative of the Banking Division has stated that the point 4t issue was 
wheher there should be a unifonn scheme for promotion in all the 
Banks. The Reserve Bank reported that it would not be correct to 
have a uniform scheme applicable to the entire public sector bank­
ing system. 

90. Asked whether the Banks could enter into any agreement with 
the Unions against the constitutional provisions; the representative of 
the Banking Division has stated during evidence that the present 
agreement was entered into long before nationalisatlon of the Banks 
and would expire in 1979. Clarifying the position further, the repre­

:sentative of the Central Bank has stated:-

"This agreement, was entered into long before nationalisation 
of the banks; and they have been of course, doing it after 
nationalisation. We shall not deny that. But under this 
agreement having been entered into under the Industrial 
Disputes Act, we are at a disadvantage. It is not open to 
change even after the expiry of the agreement. Myagree­
ment will expire in February, 1979. But even after that, 
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unless my Union agrees with me to substitute a fresh 
agreement, rights and obligations under the oncinal agree-
ment contin'Ue to ftow. Until it is substituted by a fresh 
agreement, I cannot do anything, I cannot substitute a 
fresh agreement on my own unless the Government refers 
this matter to a national lffp'unal. This is our c1ifticulty. 
This is • legal lacuna. We #fd' also drawn the attention of 
this distinguished Committe4j which visited recently Bom· 
bay. We had reviewed the legal position as it obtained; 
whether the agreement provisions can be scrapped on our 
own, unilaterally. We are examining this and will certain-
ly examine that aapect 31&0." , 

91. Asked how far the agreement between the Management and 
,the Union is detrimental to the interests of Scheduled Castes and 
Scheduled Tribe, it has been stated in a note furnished to the Com· 
rnittee that the Promotion Agreement stipulates the minimum num­
ber of years service required to become eligible for appearing in the 
Promotion Tests, for employees with different academiclprofessional 
qualifications. Since Scheduled Castes and Scheduled Tribes have 
been recruited in the Bank in large numbers only from the year 1972, 
very few of them have so far become eligible for appearing in the 
Promotion Tests. In the case of promotions from clerical to otftcer 
cadre under the State Service, Scheduled Caste/Tribe and general 
category employees are placed in one and the same seniority liJt. 
However, the Promotion Agreemf!nt has provided for concenions in 
marks in written test and interview as per Government directives. 
The following concessions are given to Scheduled Caste/Tribe em­
ployees in promotions:-

(iI) "."..,."",.. ... to.,.,,.. . 
Ca) State~ 

(b) All Wia hvice 
, ,. 

• 

Co~on" Co-.ion In upper 
Marb a&!' limit 

in written 
telt 

5% 8 out of 115 marb .. 
.,&lnlt 10 out 0125 fot' 
~neral cakJOrY can-
cSidalft. 

5% (Only wril~ tell. No 
iatavicw for any 
candidate. 

8 out oIeS IIW'IIII IS yaan 
... &lhl' 
.0 onl 0( IS 
an.arb (or r-al 
(:alqlOl'y can-
didate. 



92. It has been further stated that there is a need to maintain 
separate seniority lists for Scheduled Caste/Tribe employees for 
formation from clerical to officer cadre under the State Service, so 
that the reservations made in their favour could be fulfilled. 

93. Asked whether the :~iJlistry of Law, Justice and Company 
Affairs has been consulted'sb far as the reservations for Scheduled 
Castes and Scheduled Tribes in promotion vis-a-w agreement with 
the employees Union is concerned, it has been stated in a note fur­
nished to the Committee that the Bureau of Public Enterprises had 
consulted the Ministry of Law before issuing their Office Memoran­
dum No.6 (1) /72/BPE (rC), dated the 21st May, 1974. , The advice 
given by the Ministry of Law at that time was as follows:-

"The following two questions have been posed for considera­
tion: 

(i) whether the concurrance of the.Union is required before 
implementing Government policy decisions in such 
matters; 

(ii) whether there will be legal difficulties if a formal direc­
tive is issued to implement this; under the Articles in 
the Articles of Association which empowers President to 
issue directive on matters concerning the a'ay-to-day ad­
ministration of the Enterprises. 

In fact, the two matters are inter-related and can be examined 
as two aspects of the same question: 

Directives can no doubt be issued in regard to promotion policy 
reserving seats for Scheduled Castes and Scheduled Tribes 
in terms of the Office Memorandum of Bereau Public 
Enterprises dated 1st September, 1969. The said O.M. is 
based on the opinion expressed by tne Ministry ot Law in 
this behalf. It is particularly so because provilions have 
been made in the Articles of Association of various Public 
Sector Undertakings for complyini with the elections issued 
by the President in regards the 'conduct of business' and 
'affairs of Companies'. Attention is drawn to Article 145 
of the Articles of Association of Central Bank of India Ltd. 
and Article 114 of the Articles of Association of Bharat 
Coking Coals Ltd. Strictly speaking, the legal effect of 
any such direction and implementation of the Govern­
ment's policy decision in this behalf will not be dependent 
upon the concurrence of the employees' union, unless of 
course, any legally binding agreement between the 
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Management and the employees' union, unl_ of course, 
any legally binding agreement between the Management 
and the Union stands in the way of such implementation 
in which case the surrounding circumstances and terms 
of such agreement/settlement will have to be examined 
in individual cases. 

As reiards the desirability of consultation with the employees' 
union in the matter before implementing Government policy 

decision in this behalf, Model Principles to be following 
are explained in the Brochure-"Labour in Public Sector 
Undertakings-Basic Information". It is, inter alia, laid 
down therein that the drafting of the promotion proce­
dure or adaptation of any model promotion procedure in 
any Public ·Sector Enterprise must be preceded by the 
fullest possible consultation with the recognise(! trade 
uniona/or service associations and, in the absence of any 
such recognised union or association, with all categories 
of workers in general. It, therefore, follow. that the 
employees' trade unions or service as.ociationa will have 
to be consulted before implementing the Government', 
policy and as far as possible, general agreement of such 
union or association should also be obtained in this be-
half. However, such consultation does not, from leia] 
point of view, necessitate the concurrence of the union 
in the implementation of such directives. The scope Of 
such a directiVe can only be hampered or delayed on the 
basis of legally binding ag,reement/settlement with the 
employees' union in a case of given instance, if any." 

94. It has been stated that no further reference to the Ministry 
to()f Law is considered necessary in the light of their opinion men­
-lioned above. 

95. The following States are indicating the promotiOns made 
from 1973 to 1977 has been furnished to the Committee:-

(i) PrOmDlitnu frllm Clmeallil 01.1_ Cam : 

Year -

1973 

'1974 

1975 

1976 

197'7 

Total No. of 
Employ~ 
promo~d 

756 

402 

528 

373 

B9t 

Scbedul~ Sc:hMul 
CalICI Tribal 

NIL 
I NIL NIL 

NIL 

NIL 

NIL 



Year 

1973 

1974 

1975 

1976 

1977 

Total No. of 
Employcel 
Promoted 

57 

105 

50 

4.11 

156 

Scheduled 
O .. re. 

NIL 

il 

8 

-------------------------

Scheduled 
Tribe. 

NIL 

NIL 

NIL 

9 

NIL 

96. Asked about the reasons for promoting very few Scheduled 
Castes and Scheduled Tribes, it has been stated in a note furnished 
to the Committee that since in the Bank, recruitment of Sche­
duled Caste/Tribe candidates began only from 1972, the number of 
candidates belonging to these communities who have attained the 
eligibility criteria for promotion with regard to length of service 
in the Bank, is quite neglible so far. This is the reason for very 
few promotions belonging to Scheduled Caste/Tribe communities. 
With the increase in the number of candidates belonging to Sche­
auled Caste/Tribe becoming eligible for promotion in different 
cattgories, there will be considerable improvement in the intake 
of candidates from these communities in the next two to three years. 

97. It has been. stated that the follOwing measures have been 
taken/are proposed to be taken to promote more Scheduled Castes! 
Tribes:-

(i) In the c~se of promotions from subordinate staff to 
clerical cadre the following number of years' service is 
required for candidates with different qualifications for 
appearing in the promotion test: 

Educational Q.ua1ilicatioDi 

(a) GraduatioD without Engliah .. one of the lubjeclI 

(b) NatriculatiOD with Engliab and Arithmatic 

(c) 7tb ltaDdard ~ with Enpiab aDd Arilhromatic 

Lrllglh of 
Service 

NIL 

.. yean 

7ye&1'1 
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For Scheduled Caste/Tribe candidates who pollen any of the abov. 
qua1i1icatlon, suitable reduction in length of service may be con-­
sidered. 

(U) In the clSe of promotions from clerical to officer cadre­
under the State Services (V5 per cent vacancies) minimum 
aix y.ear continuous service is required in accounts 
section to be eligible for appearing in the promotion test.. 
But, in actual practice in ceriajn Divisions of the Bank 
it takes nearly nine or even more number of years 181'­

vice for employees to get promotion, under the State 
Service. Here, it is considered that with. the mainten­
ance of separate seniority list for SCheduled Caste/Tribe' 
staff, their chances of earlier promotions will improve 
conSiderably. Necessary steps are being taken in thi. 
regard. 

(iii) In the case of promotions from clerical to officer cadre 
under All India Service (25 per cent vacancies) the 
minimum number of years service required are as under, 
irrespective of whether the member is working in ac­
counts or non-accounts section: 

For Graduates or non-graduates who have passed Part I of 
the Examination conducted by the Indian Institute of 
Bankers-S years 

For other&-4 years. 

98. The following statement indicating the nwnber of Scheduled 
Caste/Tribe candidates who appeared in the recent All India Ser­
vice Promotion Test and these found successful thereat was fur· 
nished to thc...Committee:-
--_._----

DakolTst Total No. 
candidatee 
a~ared 

No. of No. I1f 
SCjST SCjST 

candidalr.l candidalel 
amOllJ thanl paD'!d in 

Tcst 

No. or 
'General 
Calqor)' 
candirJa'~. 
~diD 

Tcst 

----------
7 .... 

------_ .. _-- ._----.-----
99. In -reply to a questioll, it has beton .tated that there baa not 

been any aupersesslon of Scheduled Cute/Tribe employ .. in the 
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matter of promotions. The representative of the Central Bank has 
stated during evidence that:-

:.' to 

"Where we have got promotions strictly based on seniority, 
naturally no supersession has taken place. But if there 
are promotions based on merit-cunrseniority, it is done at 
the higher level where at the moment, Scheduled Castes 
people are not there. Therefore, it stands to reason that 
there is no supersession. But in merit supersessions will 
always take place." 

.' . 
100. He has further stated that the Bank does not make promo-

'tions on merit basis. Promotions are made on the basis of seniority 
only. Therefore, no case of superseSsion has arisen. Asked whether 
it is -a fact that after reservations in promotions were introduced, 
the Confidential Reports of the Scheduled Caste/Tribe employees 
are being tempered with, the representative of the Central Bank has 
'replied that no such cases has arisen. 

101. The Committee are unhappy to observe that promotions from 
.clerical to officer cadre and from subordinate cadre to the c1ericaJ 
cadre in the Central Bank of India were beine made in terms of the 
agreement between the Management and the Employees Union tm 
March, 1978 in utter disre&,ard of the constitutional provisions on 
the subject. The Committee feel that reservations in promotions 
should have been introduced in 1970, simultaneously with the intro­
duction of reservations in recruitment and it should have been 
clearly made it known to the Employees Union that any apeement 
entered into with them, which was in contravention of the con!ltitu­
tional provisions, was utenable. Instead the Banking Division/Cen­
tral Bank of India, for reasons best known to them, chose to enter 
into protracted correspondence and dialogue with the Reserve Bank 
of India/Employees Union resulting in an inordinate delay in the 
introduction of reservations in promotions, thereby denying many 
a ~heduled Castes and Scheduled Tribes their constitutional rights 
The Committee are all the more unhappy to be informed that in 8 

promotion test held in April. 1978, i.e. after the introduction of re­
-servations in promotions, only 7 Scheduled Caste/Tribe candidates 
passed out of a total number of 135 such can.didates, who appeared 
for the test. This is dearly indicative of the fad that even after 
the introduction of reservations in promotions, no serious efforts 
worth the name are beiq made to improve the representation of 
Scheduled Castes and Scheduled Tribes in the higher posts. The 
'Committee stren that orders regardinc reservations in promotions 
should be implemented la letter aDd spirit and aU the, posts reserved 
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!or Scheduled Cutes ad Scheduled TrIbe. iD the promotional quota 
are actually. aUed in by them. They would also like to emphasise 
that it should be amply clarifted to the Employees Union that the 
provision of reservations b. serviees for Scheduled Ca.tes and Sch~ 
daled Tribes were DOt negotiable and this aspeet should be kept in 
mJnd by the Bank while re-nea'otiating the agreement with the 
Employees Union. 

L. Returns 

~ 102. Asked whether periodical reports are being sent by the 
Central Bank of India to the Banking Division in regard to the 
intake of Scheduled Castes and Scheduled Tribes, as per extant 
orders on the subject, it has been stated in a note furnished to the 
Committee that the periodica,} reports in regard to the intake ot 
-Scheduled Castes and Scheduled Tribes are submitted by the Bank 
to the Ministry of Finance, Department of Economic Affairs (Bank­
ing Division). The position with regard to the submission of nturns 
during the last three years has been stated to be as follow8:-

1975 

JUDI! Dec. Jwae Dec. JUDe Dec. 

-------- ---------------
Due Date 

S.bnaitted on 4' JI-?6 1-3-77 1-3"77 

A/lfJ'IIIIix VJlIt VIII (T-uo i .•. tII_/III J-:'I) 

.Due Date . 

:Submitted on 

a8-w-77 3 1-8-" 
.JO-II-" 10-3'78 

19'16 1977 

1-,-76 1-'-77 

16-6-'16 

-------

1181-78 

lo-S-78 

1978 

11-78 

,.,..78 

103. It has been admitted that there has been delay in furnishing 
the prescribed reports by Ce~tral Bank of . India. The delay in sub­
miaion has been pointed out to the Bank advising it to lend the 
reports within the stipulated period. 

104. Asked why there has been delay tnthe submlllion or ret\ll'M 
regarding in.take of Scheduled Castes and Scheduled Tribes, _ the 
representative of the Central Bank has stated during evidence tbat:-

"We have to collect these reports from various Diviatonal 
otftces IIDd tbae Divisional 0Iket were re-organlted in 
19"18. NeW J*IPle were there. '11ley had to be tnIDed an4 

., 1...8.-4.. 



" 
they had to be reminded again and again. I can asIUl'8' 

you that the delay is not only in this respect, but the delay 
is there in respect of many statements that they have to 
submit to us. Because of the size of our organisation and 
the untrained staff even at the officer level, these things 
are taking place. But You will see that gradually the 
delay i8 reduced considerably." 

105. It has been stated that the half-yearly reports received from 
banks are examined in the Cell in the Banking Division and any 
shortcomings O!' deviations noticed therein are pointed out to the 
concerned banks for remedial measures, for filling up the reserved 
vacancies, e.g. half yearly reports for the period ending 30-6-78 and 
31-12-75 were received in November, 1976 and February, 1976 res­
pec!ively. The inordinate delay in the submission of these reports 
was pointed out to the Liaison Officer in the Central Bank of India 
in January, 1977. The examination of the half-yearly reports reveal­
ed that there was a huge backlog of vacancies reserved for Schedul­
ed Castes and Scheduled Tribes in the clerical grade. The bank 
was requested to make special efforts to clear the backlog. The bank 
was also requested to formulate a t:me bound programme to dea'l' 
the backlog in the reserved vacancies in the subordinate cadre as no 
special qualifications or experience was required for these posts and 
a la'l'ge number of candidates were available. Again, the half-yearly 
reports for the periods ending 30th June, 1977 and 31st December, 
1977 were received in March, 1978. The bank was requested to 
clarify certain points regarding 'l'ecruitment to the clerical and 
officers' grades. 

106. In reply to a further question, the representative of the 
Central Bank has stated during evidence that the 'l'etums are being 
sent to the Bureau of Public Enterprises but not to the CommissIoner 
for Scheduled Castes and Scheduled Tribes as the Commissioner 
might not have asked for them. 

107. The Committee attac:h great importanc:e to the proper c:omplla­
tion of returns and their timely submission to the c:onc:erned autho­
rities. The Committee would like the Central Bank of India to 
ensure that there is no laxity or delay In the lubmisslou of returns 
to the appropriate authorities. The Committee would further like 
the Bank to send these returns to the CoJDJDlsaioner for Scheduled 
Castes and ~heduled Tribes also. 

108. The Committee expec:t the ~ Dlvlslon and tile Bmeaat 
of Pa'lle Enterpriaes to c:arefull~ teI'IItlDIM the retarDI GIl tWr 
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nc:eiDt from the Central Bank of IHIa with a 'riew to fbad ... 
whether the reeruitment/promotion of SeheduleCI Cutes ud Sche­
iu1ed Tribes In the Bank ia bem. made as per reservatiou provided 
to them. The Committee also expect them to eDJure that clI8ere­
pancies, if any, fOUDd ia the retums are commualcated to tile 
CeDtral Bank: of Iadia immediately aad that the Baak ia fact 
rectifies those discrepancies without any delay. 

M. Grievances Procedure 

109. It has been stated that no special machinery has been form­
ed by the Management of the Central Bank of India to ,attend to 
grievances of Scheduled CastelTribe employees. But the Manage­
ment has already created a separate cell in its recruitment wins 
at Central Office under the charge of an officer belonging to Schedul­
ed Caste/Tribe community. For the time being this cell will attend 
to any specific complaint/grievances of Scheduled Caste/Tribe 
employees. 

110. The representative of the Central Bank has stated during 
evidence that:-

"We have not centralised the complaints at Central Office. 
Some may be received by the Regional Office and aome 
by us. They are not many. We had a discussion with the 
Ministry and now we propose to centralise them in the 
Central Office so that we may be able to analyse what 
type of complaints we receive and if they are from a 
particula't area in a large number we may be able to take 
corrective measures." 

111. In reply to a question, the Committee have been informed 
that no complaint register is being maintained as complaints are not 
many. 

112. It has been further stated that so far there has not been any 
occasion to bring the complaints to the notice of the' Board of 
Directors. 

113. The Committee feel that the complaints and ..... evancet re­
eelved from the Scheduled Caste/Tribe employees sbould be ceDtr .. 
UaecI ia aDd cIeaIt by the Cell let up ia the Central OIlce of the 
Ceatral BUlk of Indi.. The Committee tnlCPBt that a reelster .hould 
.. maiataiaed at the Central 0fIice of the Bank wherein aU eom­
pIalnta reeeived from SebeduJed Cute/Tribe emplo' ... .-.w be 
_teNd aDd tWr .u.,o.aI sbowa. 



N· Housing Facilitie, 

114. It has been stated that recently request have been made by 
the Bank employees to the Management regarding (a) reservation 
of accommodation for Scheduled Castes/Tribes employees in stat! 
quarters and (b) sanction of interest free housing loan without 
margin. The Management is considering the requests made under 
(a) above and as regards the requests under (b) it will be consider­
ed at the level of the Banking Industry. 

115. It has been further stated that so far the Bank has no quar­
ters for subordinate staff. For clerical and officer staff, only officers 
at certain level have been provided with foree quarters or House 
Rent Allowance. Since the Bank does not have any senior level 
officer belonging to Scheduled Caste/Tribe, this facility could not pe 
extended. But, if any officer of Scheduled Caste/Tribe is there, he 
will be entitled to this privilege according to the then prevailing 
policy. 

116. The Committee have been informed during evidence that the 
question of acquioring some cheaper houses in Bombay for the sub­
ordInate staff of the Bank was being negotiated with the Govern­
ment of Maharashtra. Some fiats would be reserved for Scheduled 
Castes and Scheduled Tribes. But it is not possible to provide houses 
everywhere. Within the limitations of Bank's resources and capa­
bility, 'reservations would be provided for Scheduled Castes and Sche­
duled Tribes in houses wherever they are acquired. The represen­
tative of the Central Bank has agreed to reserve 10 per cent of the 
houses for Scheduled Castes and Scheduled Tribes. 

117. As regards the housing loan to the staff the existing rules 
are liberal in the sense that the rate of interest is 4 per cent p ... 
Since the issue of giving further concession in the case of Scheduled 
Casta/Tribe employees is an industry-wise one, the matte'l' is under 
the consideration of the Indian Banks' Association. The Bank shau 
follow the directives given by the Indian Banks' Association. 

118. The Committee have been informed d\!ring evidence that 
in Delhi, the :aank. had invested some amount in housing loans to 
Scheduled Castes and Scheduted Tribes at 4 per cent in collaboration 
with the Delhi Development Authority. In reply to a question, it 
has been stated that the quantum of housing loans differed from 
category to category. The maximum limit was Rs. 22,000 for sub­
ordinate staff, Rs. 40,000 for clerical staff and RI. 80,000 for oftlcers. 



" Ult. 'I'be COIDIIlittee note that the Central Bank of India .... 
agreed to provide 10 per cent reservation in favour of Scheduled 
Caste/Tribe employees in the houses beina" acquired by the Bank 
for its derieal and IUbordinate sta. at Bombay. 

120. The Committee also note that the Central Bank of ludia hal 
given loans to some Scheduled Cutes and Scheduled Tribes @ , 
per cent for acquirm, houses in Delhi in collaboration with the Deihl 
Development A1&thority. The Committee hope that such schemes 
would also be extended to other areas. 

lZl. The Committee would also like the Indian Banks AsluN:iatioD 
to favourably consider whether the Scheduled Castes and Scheduled 
Tri~ could not be sanctioned interest-free housin, loaas. 

O.Socio-economic Development 
122. It has been stated that the Central Bank of India has been 

implementing the Differential Interest Rate Scheme since 1972. The 
I8lient features of the Scheme hav been stated to be as follows:-

(a) The ("ategories of persons enumerated will be eligible to 
the benefits of the scheme even if they have no tangible 
security of any worth to offer or cannot produce a securityl 
guarantee of a well-to-do party, provided they satisfy the 
criteria laid down below: 

(1) Family income of the borrower from all 8Ources'does not 
exceed Rs. 3,000/- per annum in urban or semi-urban 
areas Or Rs. 2,000/- per annum in rural areas. 

(ii) He does not own any land or the size of his holding does 
not exceed one aete in the case of irrigated land and 2.5 
acres in the case of un-irrigated land. 

(iii) Members of Scheduled Castes and Scheduled Tribes are 
eligible for the loan in'espective of their land holdinp, 
provided. they I8tiafy the other criteria. 

(tv) He can be helped to rile above his present economic 
level thlbugh a productive endeavour with assistance 
from banks, the productive endeavour being such lUI 
would become economically viable within a period 01 
My 3 yean. 

(v) He does not incur liability to two sources of finance at 
the arne time. 

(vi) He works largely on bis own and with such help a. 
other memben of his family Or' some joint partners may 
give to him and does not employ paid employees on • 
regular ~. 
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Categoriu of Eligible P~.onm 

(b) Persons who satisfy the income and land holding criteria 
and broadly faU in the cate~ories indicated below will be 
eligible to the benefits of the scheme. (The Uat U onI, 
1l1ustrative and not exhaustive): 

(i) Scheduled Tribes. Scheduled Castes and others engaged 
on a very modest scale, in agriculture and/or allied agri_ 
cultural activities. 

(U) People who themselves collect, or do elementary pro­
cessing of forest products and people who themselves 
collect fodder in difficult areas and sell them to farmer. 
and traders. 

(iii) People physically enga.ged on a modest scale in the fieldJ 
of cottage and tural industries and vocations. lliustrative 
examples are cutting cloth and sewing garments, making 
reasonably cheap eatables, home delivery service of 
articles and commodities of daily use, running way-side 
tea stalls, plying of self-owned manual rickshaws and 
cycle r:ckshaws, repairing of shoes/sandals mainly by 
hand, basket-making by hand etc. 

(Iv) J.ndigent students of merIt going in for higher education 
who do not get scholarships/maintenance grants from 
governmental or educational authorities. 

(v) Physically handicapped persons pursuing a gainful occu· 
pation. 

123. The Committee have been informed' during evidence that 
about 62,000 accounts had been opened involving a sum of Rs. Mot 
lakhs out of which 22,281 accounts belonged to Scheduled Castes and 
Scheduled Tribes and the amount involved was Rs. 128.07 lakhs. This 
amount was 37 per cent of the total that has been given as loans. 
These figures are based as on March, 1978. Many loans might have 
been paid in the meantime. In reply to a question, the representative 
of the Banldng Division has stated that the maximum amount sanc­
tioned aa loan does not exceed Rs. 1500 for working capital but in 
certain cases it could be higher. The rate of interest charged iJ 
4 per cent. 

124. 'nle Committee have also been Informed that apart from nm 
Scheme, the Bank haa financed very big and substantial agriculturaJ 
development schemes. An amount of Rs. 314 lakhs has been sanc­
tioned to 11445 Scheduled Cutes and Scheduled Tribe. under thelllt 
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«hemet. When .uggested that in each State, the Bank 8hould •• 
least help 5000 Scheduled Castes and 3000 Scheduled Tribe.; the 
representative of the Central Bank has stated: 

-rills scheme had been eyolved by the Reserve Bank of India 
and the Government and it will not be possible for one 
single bank to modify unilaterally. Apart from that, this 11 
given at a concessional rate, rather at a subsidised rate 80 

to S:ly. The Banks have limitations. Therefore. we can­
not go on extending this scheme. They are liberal 10 far 
as our resources are concerned." 

125. He, however, has agteed to consider the suggestion that the 
Central Bank should adopt some harijan/tribal colonies in varloUi 
States for economic development. 

126. The Committee bote the schemes being implemented by the 
Central Bank of India for improving the soclo-economic conditiollS 
~f Scheduled Castes and Scheduled Tribes and other weaker sections 
of the society. The Committee would like the Central Bank of India 
to consider the feasibility of adopting Seheduled Cute and Schedul· 
-ed Tribe colonieslvillageslsettlements and providing them need bued 
financial assistance for their social and economic: UpIiftmeDt. 

P. Annual Report, 
127. The Committee have been informed that the figures relating 

to the recruitment of Scheduled Caste and Scheduled Tribe candidatea 
tn the Bank are reported in the Bank's Annual Reports. (i.e. in State-
ments of Accounts and Report). The percentage of Scheduled Castel 
Tribe employees to the total staff strength is also reported therein. 
Special efforts made by the Bank to clear the 'backIog' are also stated 
in the Report. With regard to the figures relating to promotions, 
mention has not been made so far in the Bank's Annual Report. This 
aspect will also be included in the Annual Reports henceforth. The 
-vacancies reserved for Scheduled Castes and Scheduled Tribes have 
not been dereserved so far in our Bank. Hence the question of any 
report on this score did not arise. 

128. The Committee have been informed that the figures relating 
-to the recruitment of Scheduled Castes/Tribes are published in the 
.Annual Reports of the Ministry of Finance. 

ID. The CommIttee .. ote that figure. regarilne reera1tmeat 01 
"Scheduled Cades and Scheduled TrIbe. are beInc published in the 
Amtual Beport of the CeatraI Bank of ladJa _ weD .. MlDIsby 01 
Fiaanee. 'I'be CemmIttee dealres that Sun. ncar... pnnaotioatI. 
... sIaoaId ...... pabIIa .... In ...... AmtaaI ....... 
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130. The Committee desire that a Brochure containing all orders' 
instrudioDl pertaining to reservatiOD~ for Scheduled Castes aDd. Sch. 
duled Tribes and other concessions/relaxations admissible to them 
should be brought out and copies thereof made available to all 
Begional/Dlvlsional offices of the Central Baa of India . 

NEW DELHI; 
April 18, 1979 

Chaitra 28, 1901 (Saku) 

.. RAMDHAN, 
Chairman, 

Committee on the Welfare of 
Scheduled Castes a'td Scheduled Tribes. 



APPENDIX I 

(Vide Para 46 of the Report) 

RECRUITMENT SCHEME FOR PUBLIC SECTOR BANKS 

Bf"OGd ou.tline of the scheme 

1.1. With eft'ect trom a date to be decided by each Group of banks, 
all direct recruitment of officers and clerical cadre personnel in 
public sector banks will be made through Group Recruitment Boards 
set up for this purpose. 

1.2. Seven Recruitment Boards will be set up with headquarter. 
at places shown in para 1.6 below. Six of these Boards, namely 
those shown at S. No.1 to 6 in that paragraph, will be concerned 
with recruitment of oftlcers for their respective groups of banks at 
well as recruitment of clerical staft' for all banks in the region assign­
ed to each Board. The seventh Board will be concerned only with 
the recruitemnt of clerical staff in the region assigned to It. namely 
the Central Region. The State Bank will make its own arrangements 
for recruitment of offtcers and clerical st8ft' for itself and its 81-

sociate b~. These are described in paragraph 1.7. 

1.3. Direct recntitment of omcers will be done on an all India 
basis. A group of banks will be served by each Recruitment Board. 
and recruitment to meet the entire requirements of the participating 
banks in, the group in respect of omcers to be directly recruited, 
will be handled by the concerned Recruitment Board. 

1.4. Recruitment to the clerical cadre will be done on a regional 
buls. Each Recruitment Board will be allotted a defined geographical 
area and recruitment to meet the requirements to all the natlonaJiJed 
banks in that area would be handled by the concerned Recruitment 
Boanl 

1.5. oDe of the nationali8ed banks from amongat the Group wiU 
be designated as the coordinating bank for each Recruitment Board 
to provide the neeeDary administrative support. 

1.6. 'n1e Group of banks attached to each Recruitment Board for 
Recruitment of officers. the geographical area allotted to each Rec-
ruitment Board for recruitment to the clerical cadre and the eo­
ordinatinl bank for each Recruitment Board would be as under: 

11 



RecrwtaleDt Board 

•. ButI:m Group (Calcutta) I 

•. Southern Group (Madru) 

,. Southern Group (Bangalore) 

•• Northern Group (Delhi) . 

~. WClten! Group (Bombay) 

e. Weltem Group (Baroda) 

,. Central Group 

(koup ofBanb for Geographical __ CoorcIinac­
direct recruitmco.t of forregional recruit- illlBank 

oflicen ment of clerical 
cadre penouneJ 

• 
United Commercial 

Bank 
United Bank 
Allahabad Bank 

8tatel of Well Bengal United 
Bihar, Orilla, Aua.m Commercia 
and all Statcs and Bank. 
Union Territories 
in Nom Eaatenl. 
Region. 

Indian Bank States of Tamil Nadu Indi .. 
Indian Overaeu Bank Andhra Pradch & I Bank 

U. T. of Pondl· 

Canara Bank 
Syndicate Bank 

Punjab National 
BanJr: 

cherry. 

States of Karnatab Canara 
and Kerala Bank 

States of Punjab, Punjab 
Haryana, J &: K, National 
H. P. U.T. ofnclhi Bank 
and Cbandigarh. 

Bank of India States of Mahara· Bank of 
Centr/\! Bank ahtra and U. T. of lzldia. 
Union Bank of India of Goa. 
Bank of Maharaahtra 

Bank of Baroda 
Dena Bank 

States of GI.\larat and Bank of 
Rajuthan. Baroda. 

Uttar Pradesh and State Bank 
Madhya Pradesh. of India. 

1.7. The existing Recruitment Board of State Bank Group (with 
headquarters at Bombay) will continue to handle the recruitment to 
the omcera cadre So as to meet the requirements of State Bank 
Group. The same Recruitment Board could be entrusted with the 
task ot recruitments to the cIe.rical cadre in the Group. Alternatively 
similar arrangements will be made by the State Bank of India for 
this purpose. (State Bank will be the coordinating bank fot a new 
recruitment Board .to be set up with headquarters at Lucknow to 
meet the requirements in the clerical cadre of all nationalised banb 
in the States of U.P. and M.P.). • 

Composition of the Rect"Uitment Board 

2.1. Each Recruitment Board will consist of a Chairman, two 
JIlembers from outside the banking system and one representative 
Iram each of the participating banks in the group_ 
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2.2. The Chairman ot the Board w11l be an eminent penon ot good 

.tanding and integrity and will be appointed by the coordinating 
bank in consultation with the part:cipating banks in the group and 
the Central Government. The Chairman of the recruitment Board 
tor Central region for which State Bank ot India is the coordinating 
Bank, win be appointed by the State Bank in consultation with the 
Government. 

2.3. Of the two members from outside the banking system. one 
should be an expert in selection and interviewing techniques, pre­
ferably from the academic community and the other will represent 
the interests ot Scheduled Castes and Scheduled Tribes. Both these 
Members will be appointed by the coordinating Bank in consultation 
with the participating banks in the group. 

2.4. Th~ representatives to be nominated by the participating 
banks shall be not below the rank ot senior management cadre and 
shall hold this office in addition to their normal duties in the bank. 

2.5. The Chairman and the two outside members will be appoin­
ted normally for a duration of three years. The senior executives 
representing the banks will hold office at the pleasure of the con­
cerned banks. 

2.6. The Chairman and the outside members will be normally .~ 
pointed on a full time or part time buts as may be necel8arY. 

Secretaria.t to the Board 
3.1. The Secretariat to the Board shall conalst of one Secretary 

not below the rank of middle management cadre. and such mem· 
ber of omears and clerks as may be decided by the Coordinating 
bank. 

3.2. The coordinating bank shall take the primary respoDSfbflity 
for providing the staff, space and oftlce equipment and materials for 
the functioning of the Board 

3.3. The Secretary will normally be deputed to the Board for • 
minimum period of three years. He will report to the Chairman of 
the Board and will be under his administrative control in all respecta. 

3.4. The net expenses tneurred by the coordinating bank in con· 
nection with the recruitment activity will be shared by all partIcipa­
ting banks in the group in an agreed proportion. 

Direct ReC1"Uitment of Office'rl 
4..1. 'nle direct recruitment of oftleers in public sector banks. eacb 

year ahould be at least 25 per cent of the vacancies in the oft'lcer'a 
~. To achieve thia objeett.ve ~ bank will leek a review 01 



its existing agreements with the unions, if possible even before the 
date of expiry of the agreements. 

4.2. The minimum educational qualification for direct recruitment 
of officers shlll be graduation in any discipline from a recognised 
University. The candidate should be not below 21 yeIWs and not 
above 26 years of age. 

4.3. The maximum age limit will be relaxable in the case of SChe­
duled Caste/Tribe candidates and cert:1in other categories such as 
Ex-serv:cemen in accordance with the instructions issued by the 
Central Government from time to time. 

4.4. The selection will be made on the basis of a written examina­
toIon. in which all the eligible candidates will be invited to appear, 

. lowed by an interview by the Recruitment Board. 

4.5. The written examination should be of a high standard and 
should inter alia aim at testing the specific skills required of a bank 
officer to meet the changing demands of the banking system. 

4.6. The pattern and standard of the written examination should 
be uniform for all groups of banks. For this purpose guidelines 
will need to be prepared. The Chairman of all the Recruitment 
Boards will meet to evolve common guidelines and may seek the 
assistance of the National Institute of Bank Management in thi8 
exercise. 

4.7. The All India merit list of the successful candidates shall be 
drawn up on the basis of the aggregate performance of the candidates 
in the written test and interview. The weightages to be given for 
the written examination and interview marks should be uniform 
for all groups of banks and will be as prescribed in the common 
guidelines as agreed upon by the Chairman of all Recruitment 
Boards. 

4.8. The successful candidates will be allotted to the partIctpating 
banks in the Group in accordance with norms to be evolved by them 
In consultation with each other. 

Recruitment 01 Clerical Cadre .Personnel 

5.1. All recruitment of clerical cadre personnel, such as clerks 
cashiers, typists, stenographers, and agricultural assistants shall be 
made on a regional basis. 

5.2. For the purpose, within the jurisdiction allotted to it, each 
recruitment Board may further make recruitm~nts on a su~regional 
basis. The sub-region could be a portion of a District. a District, 
a Group of Districts or a State depending upon the concentratioD 
of branch offices in that area and plans for future expansion. Recruit­
ment for each sulrregion may be held separately. 
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5.S. The minimum educational qualiftcation for recruItment of. 
clerks and cashiers shall be a first Division in Matriculation/sse 
(under the old pattern) or a second Division in Higher Secondary 
examination at 10+2 level/lntennediate/Pra.University examination 
or pass division in graduation in any disCipline from a recognised 
University. For recruitment of typists, stenographets, telephone 
operators and punch card -operators, a mere pass class in Matricula­
tion/SSC/I0+2 level examination would be adequate. Typists should 
however, reach a minimum speed of 40 WPM while stenographers 
should have a speed of 100 WPM. Appropriate additional qualifica­
tion/experience for telephone operators and punch card operators 
may be prescribed by each Board. 

5.4. Candidates applying for posts of Agricultural assistants should 
either be agricultural graduates or Diploma holders in Agriculture 
of a recognised institution. 

5.5. The minimum educational qualification may be relaxed by 
one step in respect of Scheduled Caste/Tribe candidates in accord­
ance with the instructions issued bv Central Government from time 
to time. 

5.6. The candidates should not be below 18 yean and not above 
26 years of age. The maximum age limit would be relauble in rea­
pect of Scheduled 'Caste/Tribe candidates and other candldates faIl· 
ing under certain specific categories in accordance with the instruc­
tions issued by the Central Government from time to time. 

5.7. Knowledge of the local language will be prelCribed aa one of 
the essential qualifications for selection. 

S.8. The selection shall be made oft the basis of a written examina­
tion followed by an interview. 

S.9. All eligible candidates shall be invited to appeal' for the 
written examination. 

5.10. The interview may be conducted either by the Recruitment 
Board itself. or by separate penals constituted by the Recruitment 
Board. The penal shall, however, include at least one member of 
the Recruitment Board. 

5.11. Subject to what. has been atated in 5.10 above, the conJtitu­
tion of the panel, and the terms and conditions of appointmeat of the 
Individual members of the panel shall be decided by the Becrultment 
Board. 
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5.12. The pattern and standard of the written examination should 

be uniform for all groups of banks. l"w this purpose guideliDel 
will need to be prepared. The Chairmen of all the Recruitment 
Boards will meet to evolve common guidelines and may seek the 
assistance of National Institute of Bank Management in this exercise-

5.13. Separate merit lists shall be prepared for each of the sub­
regions on the basis of the aggregate performance of candidates in 
the written test and interview. The weightages to be given for the 
written test and interview marks should be uniform for all recruit· 
ment boards and be in accordance with the common guidelines as 
agreed upon by the Chairmen of the Recruitment Boards. 

5.14. The successful candidates will be allotted to various bankl 
tn accordance with the norms to be evolved by the Recruitment 
Board. 

5.15. After the initial vacancies are filled up a waiting list of the 
remaining successful candidates should be drawn up and ma:ntained 
by the Board. Future vacancies orising in that Region will the filled 
up from out of tbi!o1 w"niting list. The waiting [st will remain valid 
for a period of one year from the date of its preparation. 

5.16. Temporary vacnncies shall as far as possible be filled up 
only from out of the panel in the waiting l:st. Where, however, the 
panel is exhausted, pending fresh recruitment, participating bank 
may fill up temporary vacancies through Employment Exchanges and 
such employment shall not exceed an aggregate period of six months 

Reservation fOT Scheduled CastesfTribes candidates 

6.1. The Recruitment Boards shall strictly ensure that the instruc­
tions issued by the Central Government from time to time in regard 
to the reservation and filling up of vacancies for Scheduled Castel 
Tribe candidates are duly complied with. 

6.2. Every effort should be made to fill up the reserved vacancies 
in the concerned year itself but where this is not possible, such 
vacancies shan be carrIed forward, as per instructiQDS issued by the 
Central Government from time to time. 

6.3. Appointments against TeServeCl vacancies shall be made onl) 
in the order of inter-se merit at selected Scheduled Caste/Scheduled 
Tribe cancUdates, trrespecUve of their potIiUona vis-a-vis the generaJ 
candidatea. 
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Promotion oj Officen from the clerical ccrdf'e 

10.1. Each Recruitment Board will also deal with promotions .. 
officers' grade from the clerical cadre in partiCipating banks. FCII 
this purpose it will devise procedurel for conducting examJ.nati~ 
to be followed by an interview. 

10.2. The pattern and standard of such written examination should. 
u far as possible, be uniform for all banks. The Chairman of Rec­
ruitment Boards will meet and evolve common guidelines towardl 
this end. 

10.3. To achieve this objective each bank will seek a !'eview of 
tts existing agreements with the unions if possible even before the 
date of expiry of the agreements. 

Miscellaneous 

In keeping with general principles and procedures enunciated in 
the Scheme, each Recru:tment Board may take reasonable step. 
necessary to resolve difficulties, if any, experienced in the operation 
of the Scheme. 



ANNEXURE TO THE SCHEME 

Appointment of the Chairman and Members of the Recruitment 
Board: 

1.1. It has been indicated in the Scheme that the Chairman and 
two outside members could be appointed on a full-time basis. Where 
they are so appointed on a full-time basis the terms and conditions 
of their appointments should be cleared with the Government. 

1.2. Where they are appointed on a part time basis, the honorarium 
payable to the Chairman will be Rs. 150 for each day of work 
and to the outside members such honorarium will be Rs. 100 fot 
each day of work. When the ChDirmen and Members ar~ required 
to travel on duty they will be reimbursed with actual expenses in­
curred by them on boarding and lodging subject to a ceiling of 
Rs 100 per day. The Chairmen and Members will be entitled to 
travel by Air/ACC First Class. 

Secretariat to the Board: 
2.1. As the Recruitment Board is not a legal entity by itself, for 

accounting purposes the Secretariat to the Board will function as 
ao department of the Co-ordinating ,Bank. Receipts of examination 
fees and expenses on recruitment will be accounted for in the books 
of the coordinating bank. 

2.2. The staff of the Secretnriat including the Secl'etary could be 
drawn either from the coordinating bank or from any of the parti­
cipating banks, for facility of accounting they shall stand deputed 
to the coordinating bank., who shall pay them a salary and meet all 
other expenses pel'taining to them as though they are employees of 
the coordinating bank. 

2.3. A Register shall be maintained by the Secretariat showing 
details of the receipts (on account of examination fees) and expenses 
lDcurred. The net surplus or deficit would be shared by the partici­
pating banks in the group. 

2.4. Even though for recruitment of clerical padre personnel. the 
Recruitment Board wUl be providing services to all nationalised 
banks, as this arrangement will be on a receiprocal basis, to avoid 
complications in accounting, the sharing of expenses or surplUHI 
will be restricted to the group of banks attached to each Recruitment 
Board. 

58 
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Direct Recruitment of Officers: 

3.1. Every year, the Secretary shall prepare well in advance a 
time schedule far direct recruitment of ofBcers showing inter-alta. 
the probable date of (a) insertion of advertisement (b) conduct of 
written examination (C) the commencement of interview and (dl 
final declaration of results. This time schedule would be lent to 
the participating banks. 

3.2. The participating banks will soon thereafter forward to the 
Secretary their requirements of officers. 

3.3. The advertisement inviting applications should be releued 
In all leading national dailies and such other Regional newspapers 
as may be decided by the Recruitment Board. Simultaneoualy, all 
the concerned employment .exchanges in the country mould be noti­
fied of the vacancies. 

3.4. A standard application form should be developed by 8uch 
Board and ahould be made available at aU oftices of the participatinl( 
banks. 

3.5. A minimum of 30 days' time should be given to the candidates 
to respond to the advertisement. 

3.6. An examination fee of Rs. 40/- may be levied from the can­
didates responding to the advertisement. This can be reduced to 
Rs. 10/- in the case of Se/ST candidates. 

3.7. It may take some time to encla.e common guidelines for the 
pattern and standard of written examination. In order that the 
euITent 18"'. recruitment is not held up on this score, the written 
examination for the year 1978 may be conducted on the pattern deve­
loped by the National Lnstitute of Bank Management, which u being 
used by most nationalised banks including the State Bank of India. 

Recruitment to the Clerical Cadre: 

4.1. The administrative steps for recruitment to the clerical cadre 
would be the same as outlined for officers subject to thr. (oHowing 
modification . 

. 4.2. The examination fees for clerks may be pr.:rtbed at RI. 20 
which may be reduced to Rs. 5/- in the cue of SC/ST candidates. 



APPENDIX H 

(Vide para 4 of Introduction) 

Sumrl1ary of Conclt/sion/ Recommendation contained in the Report 

----- --- ----
81. Reference to Summary of ConclusionslRecommendations 
No. Para No. in 

Report 

1 2 , 3 

- ------------- -- --------------- ----- -----

1 13 The Committee do not agree with the con-
tention of the Ministry of Finance; Department 
of Econom:c Affairs (Banking Division) that 
since the Central Bank of India had 'by and 
large' agreed to fall in line with the reservation 
policy, the Ministry did not consider it necessary 
to i9Sue any directive to the Bank. The Com­
mittee need hardly point out that the Central 
Bank of India adopted the orders regarding 
reservations in promotions as late as 1st March, 
1978. The Committee teeIthat the Banking 
DIvision should have issued a Presidential Direc-
tive to all the nationalised Banks, including Cen­
tral Bank of India, under Section 3 (4) at the 
Bunking Companies .(Acquisition and Transfer 
of Undertakings) Act, 1970, soon after the policy 
of applying reservations in promotions had been 
pronounced by Government.' 

2 14 The Committee note that the Central Bank 
of India has felt the need of strengthening the 
Recruitment Cell at the Central Office and to 
tone up the working of, the Manpower Planning 
and Development Department and the Regional/ 
Divisional Offices in so far as the implementation 
of the reservation orders in favour of Scheduled 
Castes llnd Scheduled Tribes is concerned. The 
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Committee feel that work perta.amg to b 
implementation of reservation orders lihould pr. 
t.rabJy be entrvsted 10 Scheduled CuteJTribe 
employees 80 as to instil coaftdence in Scheduled 
Castes and Scheduled Tribes. 

3 15 The Committee visualise that Zonal Coordi-
nators' Oftices, set up by the Central Bank of 
India, can play a vital role, not only in substan­
tially augmeonting the intake ~ Scheduled Castes 
and Scheduled Tribes in services, but also in 
coordinatiat, harmonising aad channe1ising aU 
those activities which have a bearing on the 
soeio-economic conditicna of all weaker sectioo. 
in lHeral and Scheduled Cutes and Scheduled 
Tribes in particular. The Committee sug_ 
,hat a time-boUDd Uld Aeed-based programme 
shoWd be chalked out DY the Central Bank of 
India in the matter and iraplelllented in a phased 
manner. 

4 20 The' Committee note that in the present 
compositicn of the Board of Directors of the 
Central Bank of India, there ia one Director who 
is a Seheduled Tribe. The Committee also note 
that that Director has been appointed to repre­
sent the interests of 'Depositors' and not of 
Seheduled Castes and Scheduled Tribes. The 
C.onunj.ttee strongly feel that 'Scheduled Cutel 
Tribe' should be specified as a separate category 
by amendill~ extent orders on the subject, If 
necessary, and a Scheduled Caste/Tribe be 
&ppelntec1 as a Director in rotation invariably so 
.. tc amply safeguard 'he interests 01 Scheduled 
Castes and Scheduled Tribes. 

, B 25 The Committee need hardly emphaaise that 
a LiaillOll Oftlcer has a wry important role to 
perform in 80 far a8 the implementation of orden 
for feservationa 1M, and ....poyment I)tl, Sche­
duled Castell and Scheduled 'JIribes in aerviceI It 
concerned. The Commtttee would, therefore. 
Jilce to &tn!ss that the dut'ea of the t.Iat.on Offtder 
as enumerated In para 21 of the Report 8ho,\l14 
be performed ICrUpulc)1,1I1y .~ IiIl~Y· 
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6 26 The Commltte4ll note that the Cells have since 
been set lip in th~ Banking 'Division as well as 
in the Manpow..., Planning and Development 
Department at the Central OfD.ce of the Central 
Bank of India. The Committee recommend that 
separate Cells should also be set up in all the 
Regional/Divisional offices o~ the Bank to look 
after the interests of Scheduled Castes and Sclle­
dule~ Tribes exclusively. 

7 27 The Committee suggest that the Cell set up 
in the Banking Division should condud surprise 
checks at regular intervals of the working of the 
Cell set up in the Central Office of the Centra] 
Bank of India so as to ensure that there is no 
laxity on the part of the Central Bank of India 
in the implementation o~the various reservation 
orders in favour of Scheduled Castes 8.nd Sche­
duled Tribes. 

8 32 The Committee note that all the reservation 
ordt'rs/instructions issued so far by the Ministry 
of Finance, Department of Economic Mairs 
(Banking Division) /Ministry of Home Affa,irs/ 

Department of Personnel and -Administrative Re­
forms haVe been accepted in tdto by the Central 
Bank of India. 'nle Committee also note that 
the Central Bank of India has since computed 
the backlog w.e.f. 19th July, 1969, the date of its 
nationalisation, even though the reservation 
orders were initially received in November, 19'70. 
The Committee, however, feel that on account 01 
lack of proper communication, coordination and 
liaison between the Central OfBce of the Central 
Bank of India and its RegionaIlDivisional otftces~ 
the rest'rvBtion orders are not being implemented 
at all. The Committee emphasise that the Cen­
tral Bank of India should take immediate cor­
rective. measures in tnis behalf so as to improve 
the situation. 

9 47 The Committee note the recruitment proce-
dure being followed by the Central Bank of 
fndla for recruitment to-man the various cat&-
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gories of poets under their control. The Com-
mittee take serious view of the fact that Regional 
Office of the Central ~ o~ India, Ahmedabad 
did not foHow the instructions issued by the 
Bank's Central Office regarding reservations in 
favour of Scheduled Castes and Scheduled Tribel 
while making recruitment in 1975. The Com­
mittee would like the Banking DiviaionfCentral 
Bank of India to take action against the clelault­
ing officerE and ensure that such lapees do not 
rocur. 

10 48 The Committee feel that the policy of not 
recruiting directly to the Oftice1"8' cadre being 
followed by the Central Bank of India in terms 
nf an agreement with the Employees' Union has 
proved detrimental to the interests of Scheduled 
Castes and Scheduled Tribes in view of the fact 
that there are very few Scheduled Caste and 
Scheduled Tribe employees at lower levels tn 
the Bank for promotion to higher levels. Since 
the said agreement with the Employees' Union 
has expired on the 28th February, 1979, the 
Committee suggest that the Central Bank of 
India should fall in line with the poUcy being 
followed by other nationalised banks and intro­
duce the system of direct recruitment to the 
Officers' cadre of the Bank and ensure that the 
reservation orders in this behalf are properly 
fnllowed. 

11 49 The Committee desire that copies nf an 
advertisemE'Dts for recnlitment iSlUed by the 
Central Bank of Iniia should invariable be sen. 
to the local SchedA1led Cutej'l'ribe MLA's and 
Mpts a9 well as to the Members of the Com­
mittee on the Welfare of Scheduled Cutes and 
Scheduled Tribes 10 that they may a1Io spoa.r 
suitable Scheduled Cute and Scheduled Tribe 
candidates for employment In the Bank. ~ 
Committee would ltke the Centnl Bank: of India 
to consider what further stepI BnI ~ to 
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give these advertisements mueh wider publicity 
so that the Scheduled Castes and Scheduled Tri­
bes living in the remote comers 0" the country 
could also learn about the employment oppor­
tunities in the Bank. 

The Committee would like the Central Bank 
of India to consider what further relaxations and 
concessions to Scheduled Castes and Scheduled 
Tribes at the time of examination/interview/ 
recruitment could be given so as to augment 
their intake in the services of the Bank. 

The Committee note that National Institute 
of Bank Management (NIBM) is being entrusted 
with the (Intire work of receiving, sorting and 
scrutinising the applications and conducting tests 
for recruitment to the clerical/sub-staft cadre 01 
the Bank. The Committee are of the opinion 
that a Scheduled Caste/Tribe officer of suffi­
ciently high status should be associated with the 
working cf the NIBM in this regard so that the 
interests of Scheduled Caste/Tribe applicants 
are adequately safeguarded. 

The Committee note that the Bankin~ Divi­
sion has since formulated a new recruitment 
scheme for all Public Sector Banks. They, how­
ever, are dl~essed to point out that no mention 
has been made in that !'I~heme about the various 
upects of reservations in favour of Scheduled 
Castes and Scheduled Tn_ The Committee 
expect the Banking Division to make the recruit­
ment scheme more comprehensive by includiDg 
in it the implica&ns of various reservation 
orders in favour of Seheduled Castes and Sche­
duled Trl~ and the steps fhaf !Ilbould be taken 
to ensure> that the rettervation orders are scrupu-
lola1, followed. . 

'!'he- Committee note that as in April, 1978, 
tbe1'e was I bacldog of! 285 vacancies in the case 
of Scheduled Castes and 515 vacancies in the case 
of Scheduled Tribes in the clerical cad1'e and 188 
weanc!es tn the case of Scheduled Tribes in the , 
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.b-.stal case i.I1 the CeDtral Bank of India. The 
Committee f,urther note that this backlog conati·, 
tutes oaly a per cent of the total staff employed 
by the Bank and the Bau.k has aseured the Com· 
mittee that the backlog iD the case of vacanciet 
reserved ior Scheduled Castes in the clerical 
cadre would be w~ped out by September, 1979j 
jn the case ,of vacanci. reserved for Scheduled 
Tribe in the clerical cadre by March/June, 1980; 
and In the case of vacancies reserved for "Sche­
duled Tribes in the sub-staff cadre by Septem. 
her, 1979. While commending the effon. made 
so far by the Central Bank of India in clearing 
the backlog, the Committee stress that the tar­
gets set by the Bank in wiping out the entire 
backlog should strictly be idfiered to. In thiJ 
co~on, the Committee welcome' the recent 
decision taken by the Chairman and Managing 
Director ot the Bank thal unless all the Sche­
duled Cast£/Tribe candidltea empanelled for 
clerical posts after the recruitment test held in 
October, 1977 are absorbed, no candidate of gene­
ral category should be appointed. 

16 63 The Committee realise that in view of the 
fact tbai reservations in promotions have been 
introduced in the Central Bank of India oo1y in 
March, 1978, there are very few Scheduled Cas-
tes/Tribes availa61ein the feeder cadret who 
could be pIt.moted to higher Ievet.. 'n1e Com. 
mlttee would like the Banking Dlvilfon,fCeotral 
Bank of India to devise ways .nd means in clear 
iDg the entire backlog in the promotional vacan­
cies wltbiIl • stipulated period, which may be 
eommurBcaCM tIOthe Oommittee. 

1? 115 The Committee note that in the put no 
repreaentatfve of Scheduled c.tesJYI'l"lbe- w .. 
iDc1uded in the BecruitmentjPromotion Com­
JIIitten CCDltituted by til. Central Bank of India. 
'The Cemmrttee.further DOte that it haa DOW been 
4eoidad by the Bank to include a Scheduled. 
Calte/Tribe in the Remdtment Committeel for 
recruitment to the vacaDcles· in the elerica1 aDd 
sub-staft cadres. The Committee ItreII that • 
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representative of the Scheduled CastesjTribes 
should invariably be included in all the Depart­
mental RecruitmentJPromotion Committees set 
up either for clerical and sub-staft' cadres or for 
officers' cadre. In case a Scheduled Caste/Tribe 
officer of the required. status is not-available in 
the Central Bank of India, a Scheduled Castel 
Tribe officer from another nationalised bank or 
the Banking Division Or any other Ministry/ 
Department of Government of India should be 
associated with such Departmental Recruitment/ 
Promotion Committees. 

18 7e The Committee have no doubt that the 
special training programme envisaged by the 
Central Bank of India for Scheduled Caste and 
Scheduled Tribe employees in the clerical 'and 
sub-staff cadres will be of, immense help to make 
them better equipped for selection to higher 
categories 01 posts. The Committee would like 
the Central Bank of India to finalise and intro­
duce the details of the special training program­
me urgently. A copy of the said programme may 
also be furnished to the Committee for their 
information. 

1& 76 The Committee note that the Central Bank 
of India is arranging Management Development 
Training Programme for the Scheduled Castel 
Tribe oftlcers of the Bank. The Committee sug­
gest that Scheduled Caste/Tribe officers should 

_ be provided with enough opportunitms to attend 
seminars/symposia/conferences and also deputed 
for training abroad 10 as to bring them at par 
with other oftlcers and to make them more suit-
able for higher posts in the Bank. 

2('; 82 The Committee are distressed to point out 
that rosters have not been maintained properly 
by lOme of the RegionalJDivisional Oftlces of the 
Central Bank of India. The Committee need 
hardly point out that unless rosters lire maIn-
taiDed properly aild recruitment/promotion is 
actwilly made as per the roster point. reMrVed 
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tor Scheduled Castes and Scheduled Tribes, they 
would cease to have any significance whatsover. 
'fhe Committee, therefore, stress that the rosters 
should be maintained as per extant orders on the 
subject and should be inspected carefully by the 
competent authorities at regular intervals. The 
CommJttee, in this connection, note that instruc-

tion's have been issued afresh to all the Regionall 
Divisional Offtces to ensure proper maintenance 
of the rosters. The Committee further note that 
the Audit Department of the Bank would also 
mspect the rosters periodically and reports of 
inspe9tion would be submitted by that Depart­
ment to the Central Office of the Bank. The 
Committee suggest that the Liaisons Officer 
appointed in the Banking Division ,should also 
inspect the rosters maintained at Central/Re­
gional/Divisional Offices of the Bank periodi­
cally. The Committee would also like to stress 
that any lapses or discrepancies notil'pd by the 
officers concerned should immediately bp looked 
mto and rectified. 

rrhe Cl'mmittee are firmly of the view that 
vacancies reserved for Scheduled Castes and 
Scheduled Tribes, in no cue, should be derelerv­
ed. The Committee note Itt this connection that 
the Central Bank o~ India 80 far has not de­
reserved an) va~ancy reserved for Scheduled 
Castes /Tr1bes. 

The Committee are unhappy to observe that 
promotions from clerical to ofncer cadre and from 
IlUbordinate cadre to the clerical cadre in the 
Centr::!l Bank of India wei c bein;: mad!' in t('rl11; 
uf the 8gI?ement between the Management and 
the Employees Union till March. 1978 in utter 
disregard of the constitutional provisions on the 
SUbject. The Committee feel that reservations 
tn promotions should have been intrdouced in 
1970. simultaneously with the Introduction o' 
reservations in recruitment and it should have 
been ~JearJy made it known to the Employees 
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Uman that any agreement entered into with 
them, which was in contravantion of the consti-

tutional provisions, was untenable. Instead the 
Banking Dlvlslon/Central Banlc of India, for 
l'ealOns best known to them, chose to enter into 
protracted correspondence and dialogue with the 
Reserve Bank of India/Employees Union result­
ing in an inordinate delay in the introduction of 
reservations in promotions, thereby denying 
many a Scheduled Castes and Scheduled Tribes 
their CODItitutional rights. The Committee are 
all the more unhappy to be informed that in a 

promotion test held in .April, 197'3, i.e. after the 
tntroductiop 01 reservations in promotions, only 
7 Scheduled Caste, Tribe candidates passed out 
<)1 a tota! number of 135 such candidates, who 
appeared for the test. This is clearly indicative 
of the fact that even after the introduction of 
reservnUofts in promotions, no serious efforts 
worth the name are being made to improve the 
representation of Scheduled Castes and Scheduled 
Tribes in the higher posts. The Committee stress 
that orders regarding reservations in promotions 
should be implemented in letter and spirit and all 
the posts reserved for Scheduled Castes and Sche­
duled Tribes in the promotional quota are actually 
filled in by them. They would also like to emphasise 
that it should be amply clarifted to the Employees 
Union that the provision of reservations in ser­
vices for Scheduled Castes and Scheduled Tribee 
were not negotiable ana this aspect should be 
kept in mJnd by the Bank while re-negotiating 
the agreement with the Employees Union. 

The Committee attach grea.t importance to 
the proper compilation of returns and their time­
ly submisaion to the concerned authorities. 'nle 
Committee would like the Central Bank of India 
to ensure that there is no laxity or delay in the 
lubmiuton of reWrns to the appropriate authori­
ties. The Committee would further like the 
Bank to send these returns to the Commissioner 
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for Scheduled Castes and Scbecluled Tribes 
abo. 

24 10!! The Committee expect the Banking Division 
and the Bw'eau of Public Enterprises to carefully 

scrutinise the returns on their receipt from the 
Central Bank ot Indta With a view to ftnd out 
whether the recruitment/promotion of Scheduled 
Castes and Scheduled Tribes in the Bank is being 
made as per reservations provi4ed to them. The 
Committee also expect them to ensure that dis· 
crepancies, is any, found in the returns are com· 
municated to the. Central Bank of India imme' 
dlately and that the Bank in tact rectifies those 
discrepancies without any delay. 

2~ 113 The Committee feel that the complaints and 
grievances received from the Scheduled Caste/ 
Tribe employees should be centralised in and 
dealt by the Cell set up in the Central Offtce of 
the Central Bank of India. The Committee sug­
gest that a register should be maintained at the 
Central Office of the Bank wherein all complaints 
received from Scheduled Caste/Tribe employees 
should be entered and their disposal shown . . 

26 119 l.'he Committee note that the Central Bank 
of India hal' agreed to provide 10 per cent reser­
vation in favour of Scheduled Caate/Tribe em­
ployees in the houses being acquired by the Bank 
for its clerical and subordiltate staff at Bombay. 

27 120 The Committee also note that the Central 
Bank of India bas given loans to some Scheduled 
Castes and Scheduled Tribes @ 4 per cent for 
acquiring houses in Delhi in collaboration with 
the DE'lhi Development AuthOrity. The Com­
mittee hope that such schemes would also be 
extended to other areas. 

28 121 The Committee would also Uke the Indian 
Bania Association to favourably consider whe· 
ther the Scheduled Castes and Scheduled Tribes 
could not be sanctioned interest-free houling 
loans. 
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29 126 The Committee note the schemes being 
implemented' by the Central Bank oj India for 
improving the socio-economic conditions of 
Scheduled Castes and Scheduled Tribes and other 
weaker sections of the society. The Committee 
would like the Central Bank of India to consider 
the feasibility of adopting Scheduled Caste and 
Scheduled Tribe colOnies/villages/settlements and 
providing them need based. financial assistance 
for their social and economic upliftment. 

30 129 The Committee note that figures regarding 
recruitment ,oj Scheduled Castes and Scheduled 
Tribes are being published in the Annual Re-
ports of the Central Bank of India as well as 
Ministry of Finance. The Committee desire that 
ftgures regarding promotions, etc. should also be 
published in the said Annual Reports. 

31 130 The Committee des:re that a Brochure con-
taining all orders/instructions pertaining to re­
servations for Scheduled Castes and Scheduled 
Tribes and other concessions/relaxations admissi­
ble to them should be brought out and co,ies 
thereof made available to all Regional/Divisional 
offices of the Central Bank ·of India. 
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